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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

Reported Mass Conversion of Harijans to
Islam in Tamil Nadu and other parts of
the country and the reaction of the
Government of India thereto

DR. (SHRIMATTI) SATHIAVANI
MATHU (Tamil Nadu); Mr. Deputy
Chairman, Sir, ... (Interruptions) Sir, i beg to
call the attention of the Minister of Home
Affairs to the reported mass conversion of
Harijans to Islam in Tamil Nadu and other
parts of the country and the reaction of the
Government of India thereto.

THE MINISTER OF HOME AFFAIRS
(GIANI ZAIL SINGH): Sir, Government are
aware of "the reports about the. recent
conversions of Harijans to Islam in Tamil
Nadu and soms other parts of the country.
According to a report received from the State
Government of Tamil Nadu, 143 families of
Harijans, consisting of 558 members,
embraced Islam at Mee. shipnram village in
Triuveelveliy District of Tamil Nadu on 19th
February, 1981. Since then, some more cases
of individual and group change of religion
have also been reported from Tamil Nadu.
Some isolated cases of conversion have also
been reported from some other parts of the
country.

Conversion from one religion to another is
not a new phenmenon in India. In the past,
Harijans had converted themselves, apart,
from TsTam, to Buddhism or Christianity
also. Religion is a matter of individual con-
science. India being a secular State, the
Constitution guarantees liberty of faith and
worship to all citizens and the right freely to
profess, practise and propagate religion,
provided that this right does not contravene
the provisions of Part III of the Constitution,
and does not impinge upon public order,
morality and health. It is expected that the
individual's right of
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conscience will be exercised in an
atmosphere free of coercion or inducements.
Anything that might create social tensions
would naturally cause concern. We are
confident that the State Governments will
take appropriate action if any violation of law
or threat to peace occur.
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MR. DEPUTY CHAIRMAN: 1 will like to
tell you the facts. You did not give any
original notice on mass conversion of Hindus.
On the 21st of August, 1981, you gave in
writing stating "I hereby give notice for the
renewal of my Calling Attention Notice on the
Conversion dfthe Hari-jans to Islam for the
next week". Though the Member did not give
any notice on the subject, this renewal was
considered for the week 24th August to 28th
August, 198T, Subsequently, Shri Jha gave a
renewal notice on the 29th August which was
considered for the week 31st August to 4th
September, 1981. Till then the Calling Atten-
tion Notice on this subject was not admitted
by the hon. Chairman. You gave another
renewal notice on 4th September which was
considered for the week 7th September to
11th September, 1981 and accordingly your
name was included in the Calling Attention
notice admitted by the Chairman for the 10th
September, 1981. This notice has since been
admitted for the 15th September, 1981. This is
the position.
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MR. DEPUTY CHAIRMAN: There Is a
general agreement that only the leaders of
various parties will speak on this Calling
Attention. This was agreed to during the
discussion with the Chairman wften the
Notice was admitted. As it is a very sensitive
matter, it was thought proper and all the par-
ties have agreed to this proposition. I seek the
cooperation of all the hon. Members. Now, let
us proceed with the speeches.
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MR. DEPUTY CHAIRMAN: Shrimati
Muthu, pleast. (Interruptions). Please allow
her to put the questions.

SHRI B.D. KHOBRAGADE: Sir.A

MR. DEPUTY CHAIRMAN: How can 1
call you, Mr. Khobragade?
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SHRI B. D. KHOBRAGADE: How did
Under the point —J|jf order,
I can also say anything.

MR. DEPUTY CHAIRMAN: You will
not say, I know it. You don't say usually.

SHRI B. D. KHOBRAGADE: I would
not say. But everybody is allowed.

SHRI M. R. KRISHNA (Andhra
Pradesh); Sir, I have also given the notice.
My name is not there.

MR. DEPUTY CHAIItMAN: Did you repeat

it for this week? *

SHRI M. R. KRISHNA: I did not get any
intimation from the office.

MR. DEPUTY CHAIRMAN: It is your
duty to give the notice. The office does not
give the intimation. Shrimati Muthu, please.
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. DR. (SHRIMATI) SATHIAVANI MUTHU:

Sir, I would like to take this occasion to
convey the greetings through you to all the
Hon. Members of this House on the
occasion of the Birthday of our late, revered
leader, Dr. Arignar Anna, who was a
Member of this august House.

Sir, I thank you very much for giving me
this opportunity to express a few words on
the problem of Harijans, specially this issue
of national importance of mass conversion.
We the Members of Parliament bring to the
notice of the Government the atrocities
committed by the caste Hindus and the
inefficient beha"viour "of the police. The
Minister replies during the course of his
discussion. But we do not know the steps
taken by the Government. It seemg that
everything goes t, the dustbin.
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Sir, I regret very much to point out that the
mass conversion of Harijans I not only in Tamil
Nadu 'but also in other parts of the Country shows
that the Central Government is not sincerely
following the directives under articles 330, 332,
334, 335, 338 to 342, etc. Is there any proper
agency to supervise their activities? Our Fathers
of the Constitution, including Dr. Ambedkar,
were particular on the point that the caste and
communal differences should be totally
abandoned in the large interest of our nation. The
conversion in Meenakshipuram was made a
political issue now by vested interests. I am to
point out that the conversion to Islam in Tamal
Nadu is not a new phenomenon. The hon. Home
Minister has also mentioned" this. Not only in
Tamil Nadu but also in many parts of the country,
ft was there even before independence and after
independence, as our Puratchi Thalaivar MGR
stated in a press conference, and a number of
persons were converted to Islam. A number of
Muslims and Christians are converts since
hundreds of years, and they were Hindus. The
Scheduled Castes embrace the religions like
Christianity, Sikhism, Buddhism and now Islam
to avoid the maltreatment of the Hindus and to get
a better social equality. So far as I know, it is
going on from 1929. This revolt by the
untouchables has been there from the 11th
century. They were treated as an outcaste. But
then Acharya Rama-nuja called the outcaste as
"Thiruhu-lather', that is, the "Hbly people. And he
made them enter the temple in the 11th century at
Melakota, a village in Mysore State.

Sir, I would like to ask the hon. Minister as to
how maltry culprits have been booked in Gujarat
atrocities. Isitnot correct to say that all the 33
accused in the case relating to the murder of
14 Harijans in Kafalta in the Almora Hills of
Uttar Pradesh were set free by the courts
because of lack of evidence on behalf of the pro-

, secution? The same flung happened in Tamil
Nadu when 42 Harijans—Tien,J women and
children'—were burnt alive j in Kilvenmani
by tnV caste Hindus. But the culprits were set
free due to
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[Dr. (Shrimati) Sathiavani Mathu] lack of
police evidence by the High Court of Madras.
In most cases lhe police manage to show that
the accused was absconding. But still we
find in this 20th Century that they are not
allowed in temples. In 1930 itself Dr. Ambedkar
felt that the conversion of Harijans into Islam
was the r>nl;' way of escaping communal
degradation and humiliation.  Gandhiji persu-
aded Dr. Ambedkar to  accept the
intermediary formula of reservation
concessions but these concessions have remained
only on paper even after 30 years of
independence. Gandhiji named untouchables
as Harijans, the sons of God, the sons of Hari.
Evsn ~"od Hari keeps mum when the sons re
butchered and his daughters are raped by caste
Hindus. The mam reason 1 would like to
point out is that the Caste Hindus are yet unable
to adjust themselves with the Harijans but the
Muslims do adjust. And, Sir,  Harijans
embrace Islam to  get equal status and
dignity. Untouchabili-ty still prevails not only in
Tamil N all over India. There are Cail’
Attention notices day in and day out about the
atrocities meted out to Harijans. The Scheduled
Caste people are not treated as members of the
Hindu religion by members of the  Hindu
community. A man can tolerate poverty
but how can he tolerate the insults. The
Scheduled Caste people are not even given
equal rights in tillages. Separate  glass
tumbler™ and coconut shells are kept Irfhotels
fcr them to take tea or coffee. They are not
allowed to enter temples, to wear chappals, to
take water from public wells and to use public
roads. And even the use of burning
grounds is denied to them. They are still
having separate burial grounds. Even  after
death they are separated. The women are raped
and they are beaten black and blue for the
crime which they never commit. Whenever a
theft or a murder takes place”n the surrounding
areas, they are taken into police custody under
the instructions of the caste Hindus. If
anybody questions the rights of the caste
Hindus, they cannot tolerate it and they are
determined '
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to do away With t-sif lues. But that is not the
case with Muslims. Thev come to the rescue
of the Harij«gs. Even the kith and kin of
Scheduled Castes living outside villages are
scared to come to their help because of the
caste Hindus connections with the police. The
caste Hindus want them to be their
slaves  always.

Even after conversion, [ was told, the
Muslim leaders tried to get them concessions
given to backward class Muslims by the
State  Government, /he Tamil Naclu
Government has included some sections of
Muslims in the economically backward ~7fst
for State cessions of 50 per cent Muslim
Tamil speaking Muslims. ~ They are all
included in the backward list to enable
them to  get the concessions that is
extended lo the backward community.  So,
these leaders of Mu ' are now trying to include
the new verts i.e , the Harijans. ~They are ing
to include them in this list so that they can
enable them to get the cessions from the
Government. Though the Harijans are
threatened by the caste Hindus that they may
not get the concessions given to the
Scheduled Castes and Scheduled Tribes, they
are prepared to forego the concess
because all concessions never reach grass-root
level. Most of the villages
ed these concessions. The" demand equal
statas and dignity. Tj

e not prepared to" tolerate any rn
indignities.
no use expecting others to uplift their social
standard.

The Scheduled Caste people are not treated
as members of the Hindu leli-gion by caste
Hindus. The Schedule! Castes are not given
equal rights in villages. The Scheduled Caste
so workers are harassed by others and they
get no help. All political and religious
propaganda stating that Harijans are equal to
others is purely a -misleading one.

Sir, in Tamil Nadu due to the ?on- » stant
effort and the revolutionary propaganda made
by Thanthai Periyar in early 20s, who WES a
great  social reformer accepted By all,
there is
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awakening among the Harijjans in Tamil
Nadu. Sir, there is awakening the Harijans.
They are conscious of their position iii the
society, their Coastitut'.onal rights and how
;ed'by the people in power using their name to
get votes and to remain in power. Their
economic con-iroughout ihe country, in
Government  services g not filled up.  Not
only that, edu-Le like the medicos la
iarat, the birth place of the father of  the
nation, Mahatma Gandhi, are questioning
the CSasliftttional rights of the Scheduled
Castes. They argue as to why they should be
given reser-«?afion. What was the
Government able to do?. .Just to pass the
resolution m loud voice once more in
Parliament! When the attitude of the caste
Hindus, educated youths is  such towards the
Scheduled Castes, how can the "aste Hindus in
villages treat the Scheduled Castes as their
brethren? A famous poet in Delhi and a
learned engineer embraced Islam with their
family condemning the atrocities from the hands
of caste Hindus. The Harijans do not want
any favour from caste Hindus. They demand
their rights as an Indian and as a member of the
Hindu religion.

I would like to know from the Homo
Minister as t, what did the Govern-

~hent do to prevent conversion. They cannot
pass out legislation to ban conversions, as it
is the Constitutional right of an individual to
propagate, to profess and to practise his
religion.

; They are trying many outlets to breathe fresh"
air. One such wayout is to embrace Islam.
Another move is taking place in Tamil Nadu
and in Pondicherry. There is mass shifting of
dwelling places from one village to another
where they think they can live without the
h'.nderanee of the caste Hindus. Thirty
families have shifted from Mqothanayanar
Kulam to Banan-gulam; 150 families from
Vadukatchi Madil to Eruvadi where there is
much

"population of Muslims; in Thirunelveli
district; ~ Karayamputhur ~ Harijans  in
Pondicherry are trying to shift their dwellings
to some other place. I think
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they have met the hon. Home Minister.
They do not have lands to cultivate,
no house to live in, as they are bonde:
labourers getting wages of Rs. 2 to 3
per day which is in no way sufficient
for a family per day. So, like the
nomadic race, they have started se’k-
ifig The
Government should take this problem se

Meenakshipuram has shaken the whole
country and this is followed in many places in
other States also. There is no use in putting
the blame on others iding faults. I want a
cate-y from the Minister about the steps taken
by the Government to ensure full protection
to the calm life of the Schedule Caste people.

would like to
tha desperate

Sir, in this connection, I
suggest a few points, to help

Harijans and to improve their social
conditions in the Hindu fold. Our  Tamil
Nadu Government under the dynamic

leadership of  our leader, Puratchi Thalaivar,
M.GR. has arranged inter-caste  marriages
and inter-dining in the temples to eradicate
uctouchability. There is already legislation to
recognise self-respect, marriages
movement, where you do not engage
purohits to conduct marriage. The bridge and
the  bridegroom just change garlands. So,-
we do away with this Hindu ritual which is
the main reason and a cause for casteism. Sir,
recently, the Tamil Nadu Government has
passed a legislation for awarding gol<j medals
to inter-caste married couples.  Recently,

the Tamil Nadu Government have
erased the caste names in the street
boards. I want this should be followed, by

other State Governments also. No one can
become Archaka in the temple, unless he
belongs tothe traditional Archaka family.
The Harijans are Archagas in temples*in
their own colonies. Tlw» Tamil Nadu
Government passed a legislation that
those who learn and pass the Agamas shall
become  Ar-chaka; whosoever he 'may* be,
but be should only be a Hindu. This was set
aside by the Supreme Court.. .

SHRI V. GOPALASAMY
Nadu). When was it passed?

(Tamil
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DR. (SHRIMATI) SATHIAVANI
MUTHU: You know when Sathiavani Muthu
was a Minister.

MR. DEPUTY CHAfRMAN: Mr.
Gopalsamy, you will have your say. Lei
her conclude.

DR. (SHRIMATTI) SATHIAVANI
MUTHU: 1 was the Minister at that time.
(Interruptions)

MR. DEPUTY CHAIRMAN: Let her
conclude now.

DR. (SHRIMATI) SATHIAVANI
MUTHU; This was set aside by the Supreme
Court. All the religious heads who are today
raising their voice in a very high pitch,
objecting t, the conversion move, should
ponder over this problem and h®P the Gov-
ernment to bring in legislation that any Hindu
who passes and who knows the Agamas and
the Vedas can become an Archaka or a
Prohit. Sir, it has been suggested by the
Sankaracharya of Joshimath that there should
be a ban on conversions. (Interruptions).

SHRI B. D. KHOBRAGADE.- Which
Sankaracharya?

'DR. (SHRIMATI) SATHIAVANI MUTHU:
I totally oppose it. Instead of banning the
conversions,... (Interruptions)... the religious
heads should see that Harijans are made self-
reliant and they become part of the Hindu
society. (Interruptions)

SHRI B. D. KHOBRAGADE: The
Sankaracharya of Puri has said that the
Scheduled Castes should be treated worse
than dogs. Is this Sankra-charya she is
referring to? (Interruptions)

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh): If what the hon. Member say;
is right, then, that Sankaracharya should be
condemned. (Interruptions,)

SHRI B. D KHOBRAGADE: Nobody has

condemned.

SHRI JAGDISH PRASAD MATHUR; 1
condemn it here.

SHRI B. D. KHOBRAGADE: You
condemn it today. Nobody has con
demned this Sankaracharya so fax.
(Interruptions) "

SHRI JAGDISH PRASAD MATHUR: I
condemn it here. (Interruptions)

SHRI B. D. KHOBRAGADE: Nobody has
condemned the Sankaracharya of Puri who
said that the Scheduled Caste, should be
treated worse than dogs.

DR. (SHRIMATT) SATHIAVANL
MUTHU; I am condemning.

SHRI V. GOPALSAMY: We are” all
here to condemn such things.

SHRI B. D. KHOBRAGADE: Why not
before ten years? Why today? (Interruptions)

DR. (SHRIMATI) SATHIAVANI
MUTHU: I am condemning. (Interruptions)

SHRI K. K. MADHAVAN (Kerala): This
Sankaracharya  should be prosecuted.
(Interruptions)

SHRI B. D. KHOBRAGADE: He should be
sent behind the bars. He should have been sent
behind the bars ten years before. Not today. Ten
years back, he should have been sent.*, behind
the bars. (Interruptions)

DR. (SHRIMATI) SATHIAVANI
MUTHU: 1 am condemning the San-
karacharya.

MR. DEPUTY CHAIRMAN: Please
conclude.

DR. (SHRIMATI) SATHIAVANI MUTHU:
I will take only two minutes. I am condemning
the Sankaracharya. Now, Sir, aS I said earlier,
the Sankaracharya of Joshimath hag said that
there should be a ban on, conversions. But |
would suggest that all Sankaracharyas should
come * forward to reform the Hindu religion in
order to eradicate casteism. Hindu religion is
based on Hindu Code, writ-
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ten by Manu. This can be amended b, the
Sankaracharayas if they want - .JgD save the
Hindu fold.

SHRI K. K. MADHAVAN: Why the
Sankaracharyas?

DR. (SHRIMATI) SATHIAVANI
MUTHU: They are the heads of the
religious  maths. Only they should
come forward. Neither Sathiavani
Muthu nor Madhavan can do it. The
whole House cannot do it. If they
want t, ban conversions, they should
come forward (Interruptions)

SHRI DHARMAVIR: What steps t have
been taken by the Tamil Nadu Government to
project the interests of the Harijans?  You did
not mention, (interruptions)

SHRI D. HEERACHAND (Tamil Nadu):
You did not hear her properly.
(Interruptions)

DR. (SHRIMATI) SATHIAVANI
MUTHU: Sir, he has not heard my Speech at
all. Just now, I said that the Tamil Nadu
Government have... (Interruptions) [ have
mentioned that the Tamil Nadu Government
have arranged inter-caste marriages, inter-
caste dining and so on. They have also passed
a legislation to erase the caste name, from the
street name-boards. (Interruptions)

SHRI D. HEERACHAND: Sir, the hon.
Member ha, not heard her properly.
(Interruptions)

DR. (SHRIMATTI) SATHIAVANI
MUTHU; Sir, the hon. Member
without listening to me (Interrup
tions) Sir, he is taking my time. I
would request you to give some more
time. (Interruptions)

SHRI DHARMAVIR: It was only when
the matter was brought to the notice (f the
Prime Minister, our Home Minister had
written to the State  Government.
(Interruptions) You have not mentioned it.
(Interruptions”
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MR. DEPUTY CHAIRMAN: You read
the record. (Interruptions)

DR. (SHRIMATI) SATHIAVANI
MUTHU; Now, Sir, the, say Gulf money is
playing a part in these conversions. Now, I
would like to know from the Sankaracharya
whether he will come forward to eradicate
untouchability. Can he come forward to
abolish this Chaturvarna, thia Varnashrama
Dharma? Will he?

SHRI B. D. KHOBRAGADE: Thi3 i an
important question.

DR. (SHRIMATI) SATHIAVANI
MUTHU: Will he use the money locked up
in the temples in the form of gold, diamond
and other jwellery t, help the Harijans? Will
he come forward to give all the lands belong-
ing to the temples to the Scheduled Castes?
He will never do it. His religion will never
admit it.

MR. DEPUTY CHAIRMAN: Please
conclude.

DR. (SHRIMATI) SATHIAVANI
MUTHU: If the Harijans can understand th,
greatness and brotherhood of the Hindu
religion, they would never got to embrace any
other religion. Civil Rights Act should be
enforced strictly. Erring offlu cials, both
revenue and police, should be punished. The
Commissioner of Scheduled Castes and
Scheduled Tribe, should be empowered to see
the socio-ieconomic schemes and implement
civil rights properly and to take action against
the culprits without fear and favour. He
should be empowered to file cases directly in
the Special Magistrate Court and the reports
sent to the Government. There are many
parliamentary and voluntary commissions
submitting their reports t, the Home Minister.
(Interruptions).

MR. DEPUTY CHAIRMAN: Let her
complete.
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DR. (SHRIMATTI) SATHIAVANI
MUTHU: But there is no Central agency to
supervise the schemes for the Scheduled
Castes in the State.

SHRI DHARMAVIR: It is the d'.fty of the
State Government. Her par'y Government is
there. She could have mad. all these
suggestions to the State Government, to Mr.
M. O. Ramachandran. (Interruptions)

DR. (SHRIMATI) SATHIAVANI
MUTHU: It is a Central subject They are
given protection under the Constitution. The
Centre should see to it. (Interruptions)

SHRI  SYED SHAHABUDDIN
(Bihar): I am on , point of order.
(Interruptions)

MR. DEPUTY CHAIRMAN: Please

DR. (SHRIMATI): SATHIAVANI
MUTHU: What I would like to mention is,

(srerer s

there shohld be a Minister in the Centre to
exclusively look after the welfare of the
Scheduled Castes and the Scheduled Tribes. It
is a Central subject, so there should be a
Minister exclusively for this.

Sir, for us it may be a day to day occurance
but for them it is a life and death problem. So
with the great sigh of sorrow I conclude my
speech. I request the Government to take
drastic steps and give guarantee to their equal
social status to the Scheduled Castes. This is
the only remedy to stop conversion or else it
will be a continuous  agitation.

t[]Devanagari transliteration.

MR. DEPUTY CHAIRMAN: The hon.
Minister will reply at the end of all the
persons. (Interruptions™ There are a large
number of persons to speak. (Interruptions).
No, this was agreed to as a special case, as it is
a special subject.

DR. BHAI MAHAVIR (Madhya Pradesh);
It is a crucial subject. For
reason it is necessary th the reply is
given after each Mem! has spoken. If that is
not done,  at the ena he will remember only a
few points, it is not possible to remember
anything.

MR. DEPUTY CHAIRMAN: Dr. Bh
Mabhavir, we cannot complete the discussion in
that way.

DR. BHAI MAHAVIR: I am only
saying that it is the wusual procedure
that the points are replied to --------------

MR. DEPUTY CHAIRMAN; All the
leaders hnve agreed to this. This
procedure is adopted in this case because it
i*>' a special subject and all the leaders have
agreed to this. (Interruptions)

SHRI SYKD SHAHABUDDIN: Sir, I am
on a .aoint of order.

MR. DEPUTY CHAIRMAN: What J is
your point of order?,

SHRI SYED SHAHABUDDIN:
My point of order is related to the
procedure being followed in this case.
I am sorry to say that I am one of
thos, members wh,> feel really deep
anguish at the spectacle that we are
seeing in this [louse, that there is no
serious  discussion, that everybody is
interrupting all the time and the
Chair is  presenting an  unedifying
spectacle of total helplessness of to
tal impotance, of total incapability ‘o
control the House. I am sorry to
say this, but the Chair must control
interruptions. ~ This ~ Chair  has  not
been able to silance, he has not been
able to control.................
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MR. DEPUTY CHAIRMAN; Mr.
Shahabudain, you are attacking the Chair. You
ar, yourself attacking the —Chair in the worst
possible manner and you expect me..
(Interruptions) Let those words remain on the
record so that he should know what he has said.
(Interruptions). 1 want to control you.
(Interruptions). Please tak, y°ur seat. You are
abusing me and at the same time you are saying
that I cannot control the House. (Interruptions).
Mr. Shahabuddin, b.V hurling abuses on the
Chair you con-not control the House. (Interrup-
tions). What you have alleged, you read the
proceedings.

SHRI NAGESHWAR PRASAD SHAHI
(Uttar Pradesh); This sort of address that the
Chair is impotent should not go on record.

SHRI V. GOPALSAMY: He should not
have used that word at all. Mr. Shahabuddin
has no right to use that word.

MR. DEPUTY CHAIRMAN: Yes,
Shastriji.

DR. (SHRIMATTI) SATHIAVANI
MUTHU.- This is Calling Attention. So, I
want the Minister to reply.

DR. DEPUTY CHAIRMAN; Madam, you
were not there. This is a special discussion by
way of 'Callig Attention. Since the matter has
been raised, we have allowed all parties to
speak. (Interruptions) What reply will hg give
to your points? They are not specific. This is a
social matter. So we have to discuss it.

oY Wy vt et (Far7)

qareia

ot Ko &o A (= wIw) ¢

CRELC AN I SO C e I
v ar 7 g 1 um firm g@
gifsrm

St WA aTRA™ wiEEt @ age @
aFa ... (wemw)
1015 RS—9.

SHRIMATI PURABI  MUKHOPA-
DHYAY (West Bengal): Mr. Deputy
Chairman, Sir, will muscle power go on here?
Our leader will refuse to speak. Please sit
down, Shastriji.

SHRI V. GOPALSAMY: We want fo hear
him.

SHRIMATI PURABI = MUKHOPA-
DHYAY; As a protest, he will not speak. We
have seen enough of muscle power.

Bl WIR qIEFY Nt 9
qi, AW & g s fzar
ad H FIT gRr F A izl F wrer
gar. .. (=tamA)

SHRI B. D. KHOBRAGADE: No

interruptions, please.

MR. DEPUTY CHAIRMAN: Please

resume your seat.

ot WYRT qreEm @iest o AT
gaa) A1ay frar, @a i g ¥ fow
FqIT AT § | SAE #F dla F A
[ ZAT AL @Tah T 99 qgd A
gar sET T g, #5ogar s

sitWo o : #a =wgr fad
T 9% fzar, ;awwa 2t wmarn, gafan

o HT dfwd | BW AN &1 A

g agy € A owmo w1 W
wearil wrear § fam @ & )

|r T | YA
T[T 7 QAT
T & 7 Ut ¥ g9 faa w99
#T A o § 7 faaram & il
ar 1% .. (;wam)

T 9+ =T #6499

MR. DEPUTY CHAIRMAN; Mr. Jain,

please take your seat
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SHRIMATI PURABI  MUKHOPA-
DHYAY: He is a respected leader of our
party. I do not know why the Leader of the
House is not there.

MR. DEPUTY CHAIRMAN: Please
cooperate with the Chair. Don't disturb the
proceedings.

W WAOvaY SR WAL ¢ 9@ Far

SHRIMATI  PURABI
DHYAY: Will you allow this?

MUKHOPA-

SHRI NAGESHWAR PRASAD SHAHI:
You must control the Government party.

MR. DEPUTY CHAIRMAN: Have
patience, please. Mr. Jain, let the proceedings
go on. This is wasting the tim, of th, House.

SHRIMATI PURABI = MUKHOPA-
DHYAY: Will you turn him out?

MB. DEPUTY CHAIRMAN: 1 will
request the Members to be more careful and
maintain the decorum of the House so that we
can have a meaningful discussion. This is an
important subject.

SHRIMATI PURABI MUKHO-
PADHYAY: Whenever he gets up to peak..
(Interruptions).

That iy why she has been turned out of my
party. She behaved the samt way in our party.

UE] ( =n=aTT)
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st W Qe weEr 2 BN

gy g a0 A wiiag, (67 gw
C AT e

At seaanafe « va g, wied
M WM A3 HITE 0 TE &
Zifqu (mazmA)
SHRIMATI PURABI MUKHO-

PADHYAY: The Leader of the House should
tell us whether he wants cooperation from the
Opposition here. If the leader of my party is
being beckled like this as soon as he gets up,
there is no point, in. ..

11 Rl TA{ TwAl
3T A% i fi 1=
I . &y I
I fi -
—— '8 e -~
TT (RUT==9T Al 4 1
> )
FHRT BT WIA Al W4T B @t oFom

Fra|m & 0 ;T BT 940 &)

i So ®o W : wWrEAY I, 7%
frre & fag . (mae@) ... 4

fovges we @ g

MR. DEPUTY CHAIRMAN: Please take
your seat.

SHRIMATI PURABI MUKHO-
PADHYAY; As soon as he has saia
something...

MR. DEPUTY CHAIRMAN: Mr.
Jain, please take yoar seat.  Don't record

what Mr. Jain says,

SHRI K. K. MADHAVAN: Ho should be

turned out of the House.
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Wt Wo Ho WA

ot Iqawafr : A agd 5
®EC O AT NG, 7 FrY AF
TWEAT B | QMTET qAT T
oI R ar ge7 & AE< o1 am
g Amer wifa & arg glao =
azT &1 g9 faqz o1 ag ramst
fzar g

St WIS TURLE AEH 3T
S, ;rey wE # giw Fgifa qg ar
Hinzr v & aga @ waq
g7 ag frmm agt &oar omar g
gz ¥ fAo aga 3w @ &fea & samn
ang 74 AR § oHr w4 A
#ff ®gar Sgar foady &r€ aea
FIT FT T AT W AEAAA T
glicedi ¥ gar @ ag v # F9i
wr frgm gt omar &) o ®O#r oad
i T B e BrEW ¥ gl #
¥a %1 waf 27 @ &) Far g
q'E ¥ 7ar7 faar g, 0w @
@i § aa-ifeads @ e
¢, afer arg e gar g &
woorrAT qar g1 et €1 54y fag
qg feyn aza ¥ w3 mar g
z wara wEr A owEr & froam
weadw ¥ v w1 oW faEr g€ 2
o wr gkrA wdr wEar € @ wra
wegeim A gw oy faear 81 ST
6F mgr 31 f feEa & aff st
wigar | & 7g g@Ar wEar § fa
o AT # Ara weEdT gur
gawr gfstge wroor #4r 49r !
12 ard, 1981 &1 fedy e ¥
frwerr ar 1 az afew # amar
fasft waditz ey arerAfer #
Fft sy qar ) ww eI A faw
ga ifzw @@ 7 I 94T A
qaar wigar § fr whfagz s

*Not recorded.
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far gt frta 8 .4 g e
BT PMITT @ver A ai-virada
frarar .. STATTH, HT WIFT, IE
T Ffaced aiada fawr ? ag &
7z NEE§ | WAge & I aEerd
gl g ) wawer @ v alferdq
frar ar & @i & s @
At qET, T e w4 frma o,
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arfe o %1 omg WX 7 e ag
gé A B v o@ g wew &
feg @zt @ arft A o, Frw
AL AT A1, AG  HAEHT KD
a0, agi A A FC AA G O
W A g adr w4 fe =g gfor
gt wr—ag aa § fo At 7
#ar ag am it B fe fgy
ARIT @ G WET FET AT FeANA
we gar ! 28 am B fo adt gord
¢ 7 wrfaw A ammfas wwar
gafen w@-war g aar fae
faar 27 #ar ag A aft § &
"I IAFT g w1 ogure F fag
gware #Y  awe 3, fedr awen
Y ATHE 4, WATH AT ACH & W
arw a3t fenr omar B ey Wy
gaEr gr@a 447 @ B wre @
FHHT WA G, a1 AT IART wIH
g A # wfaat @A gam
Tw &, IAEr  wrer aziew weAar
AT R 1 A 9Ag oA ¥ g
ZgT aAst #® smar f, wr ag wnm
g B 3w AWl 9 S e gAr
g 7z anw & fodr agd & of
wqraT g1 § P ¥ Ag ama mgt AE
g fo amrst & ot Az mer ¥
W # oag yniEr e owen § )
fgrg amrat or o iy g @ wA
W 37 I WRT A7 e
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[ sivar qrrarT we]

e R arafl ! § o g
s wadea @ar § I@ qdm 9%
qFR wear 3 1 ‘vdr @ g
wr W dtwef’ wgrra § Rl @

#T AAATLT AATX W ¢ 0 KOG
i

ot AR TR FERT AT
#wmrag e adff g e gk
qrfgn g7 @ Prq, argrfe
favgar #1 32 7 * fre 3
wq fmar w31 87 3z AT TR
T4t T Uar, AT NI T 7237 A
apar| ¥ ag e af &, fo @z
3am oz Af warn, el
o 3, falfreze wax adf sear g 7
¥ar ag a2 aft @ fo ofafzea
o A ot 73 AFA e fawr @
wrar 1 AW Az Af | faan
arar 1 faqEr & <ar Srar B
Faw we wt aax farr qar B
¥ wa wr wafz feqr war 30
wit ag wx mror @ § fara 4
g A IEA—AT AT R A~
wr orre gd-tierds fmar 7 omar
ag 213 QY af & fr 2o geAEET
A3 wgay 3 a8 gy o § fog
gt e g W fgy wvae weE 7
w fgez g7 e Ifaw @ w
w fgg ad 3 37 B 7 @)
Iy AT F FERAT DR AG
wAr B W, W ¥ N WA F@r
R gfodat & Fag arr ot draref-
gz2 & gar 3 4f g7 IAE *H
WA TT Q@IAT PATT FATEAT  FEAT
R IX I TE¥ F AR [TANA
agtr axar ¥« am 2z fafret
$ g AT A A G AT F A
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78 wTArd @ W §) R T g
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fag wtg ager sia &, #few 39
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Ja TF G AN @ BAR 7 ad

. TG W FrEW FRA g T3 FA @Y

Fg @t 3w B, Afsa wwx  ad
aftada 7@ @ & FOT T 2N
qg T qFA AL B ) AT A T
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g7 wrmfas gawaar o1 ¥4 97 |
Mg Rl Fa 73 vy &fe=
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T FEf ®T aFq | ¥97 A9 Gl
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1 727 A9 AHH | A T fF
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FIT IBT TH €| HAT FHL AWAT 9T
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AFAT ATAAT, IOF AT F AT FI
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2w gq ¢ f& 7% uw @ gmw
fafrezt & @ @ foar 1 wfeA
ors W dt B g1 W g | "nad
ga # arew g1 owm F am 1fz
wraz 9 % qra faw o & afew
A IAFT CEAATH TEN FEAT AR |
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T FT R AE WO AR W AT
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ot AT QAT WA F9
02 q FAT| Weaqdqw § F1 gAI? <
TAUAA A4 74T AT, TAAT A WL

fRar w4t sisfMg 3 @ ozfyz
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SHRI ERA SEZHIYAN (Tamil Nadu);
Mr. Deputy Chairman, Sir, the matter that
has been the subject of calling Attention is a
very serious one. It is not only for calling
the attention of the Minister, but it is also
for calling the attention of  the entire Hindu
society, the entire nation and the entire
human conscience. Sir, the mass
conversion that has been reported at
Meenakshipu-ram is only a symptom of a
deeper diseases, a deeper malady that is corrod-
ing the Hindu society, the Indian society at
large. The reasons are not far to seek.
After 30  years of independence, even though
our Constitution has given equality to
all people in the economic and social
structure, still ~ the people who  had been
relegated to the bottom of the society, in the

Hindu society, have been made to suffer
there.  Sir, as you rightly pointed out, it is
a sensitive subject. In trying to find

scapegoats, in trying to give some lame
excuses for this state of affairs, let us not add

insult to the injury already caused to  the
community.

Why have conversions taken place at
Meenakshipuram? The Regional Director of
Scheduled Castes and Scheduled Tribes of
the Union Horne Ministry, Mr. K.
Armugam, was
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scheduled to go to this place and in-
qixire about the reasons for these con-
pK rsions. Thig is the report that he
has given to the press; "It was long
years of harassment, humiliation and
civil disability that led to mass con
versions of Harijans to Islam in
Meemakshipuram  village according to
the converts' own testimony."  This
kas been given by a responsible officer
the Regional Director of Scheduled
Castes and Scheduled Tribes, of the
Union Home Ministry. Therefore,
w, should go deep into the matter. It is not only
in Meenakshipuram. It is only one of the latest
incidents that |, have been reported. Thousands
of conversions are taking place probably in all
regions of India. And the main source of
conversion is Hinduism, whether the conversion
is to Islam or Christianity of Buddhism. Many
have been converted from the Hindu society.
Even th, State to which the honourable
Minister, Mr. Makwana, belongs, that State also
probably has seen thf> largest number of
conversions from the days of Arcbedkar, when
Mabharashtra, Gujarat and Bombay formed a
composite state. Thousands and lakhs of people
were converted. And conversions have been
going on. Why? Probably it is born out of
frustration, out of social oppression, social
tyranny, the tyranny of th, high caste. So they
want an escape from that tyranny. The press has
reported as late as May 3 this year in the
Hindustan Times—speaking about Gujarat
Harijans—that "the movement of conversion
and also abandoning Hinduism and getting
converted to other religions including
Buddhism and Islam and Christianity has been
gaining ground." The report further says—I do
not know how far this is true—"More than a
thousand Harijans got initiation into Buddhism
at a ceremony conducted by a monk from
Thailand; another and mor, massive conversion
of Harijans to Buddhism is scheduled to take
place on Buddha Jayanti Day, May 18." That is
the report coming from Gujarat. Even in Tamil
Nadu, not only Harijans, recently a report
appeared in the press,
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even caste Hindus, near Tinneveli, belonging
to a community called Naickers, also
threatened to join Islam. That means wherever
something happens to you, a social indignity
is heaped upon you, more than physical
suffering, it is the mental torture that is at the
root of it. Shri Bhola Pas-wan Shastri narrated
how humiliated, how despair, how forlorn, the
position is of the Scheduled Castes and
Scheduled Tribes. Recently 1 read statistics of
the murders committed and women raped in
the State of Madhya Pradesh. I am not
bringing politics into this. This i beyond party
politics. Statistics is something which is
applicable throughout India, including Tamil
Nadu. I am not excluding Hindus, caste
Hindus, whether it is in Ahmadabad or
Tinneveli. Here is the statistics for the months
of June to December, 1980, about 200 days.
During this period in Madhya Pradesh it is
given that 1155 murders took place, out of
which the toll of persons belonging to
Scheduled Castes and Scheduled Tribes come;
to 370, forming part of about '32 per cent. The
Scheduled Castes and Scheduled Tribes from
24 per cent of the population. When they
apply for a job, they don't get it; their
representation is not taken care of. When you
take the statistics of the land-owing class, their
number in that class will b, very poor. But in
the statistics of murders, they score a higher
percentage. Regarding women that have been
raped, during the same period in Madhya
Pradesh, 454 cases have been reported out of
which as many as 213 women belonged to the
Scheduled Castes and Scheduled Tribes. Their
percentage is very high, 47 per cent. Even
though in the community their share is 24 per
cent, in the suffering, in the humiliation, in.
murders, in rape, they get a very high
percentage. This is the only consolation the
Scheduled Castes and Scheduled Tribes
people have been getting.

Therefore, when w, approach this problem,
we should remember that it is not a political
problem, it is Rot even an economic problem,
but it is more a
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6oeial problem. You may write into the
Constitution anything, you may insert any
number of advertisements, you may give them
any amount of economic aid, it is not going to
be Bolved. Unlesg the Hindu society obliterates
the caste system and caste distinction based on
birth, this problem is going to remain one way
or the other. This is only , warning of a deeper
trouble that is going to come to this country.
You should not leave this problem to be solved
only by leaving it to the mercies of the caste
Hindus. Unless the Government and the society
take very strong steps to obliterate and attack
the caste system itself, the problem is not going
to be solved.

To add insult to injury, we read in the press
that Gulf money had some role in these
conversions and the converts were given
inducements or monetary help. We also read in
the press that on, of the grand sons of a Nawab
was converted into Hinduism. Were those who
were converted into Hinduism also paid
money? The Scheduled Castes people who
have converted into Islam will lose all the
concessions available to the Scheduled Castes.
It is reported that the Regional Director for
Scheduled Castes and Tribes, after visiting
Meenakshi-puram, said "that they would lose
the concessions available to the Scheduled
Castes. The converts. when contacted, said that
they had to choos, between living as Hindu and
a life with self-respect and dignity."

The basic issue is that just because a man is
born in a lower caste, h, is treated as an
outcast. He is asked to live in a distant place.
He cannot tread the road used by others. Only
if you attack the caste system and caste
distinction based on birth we can have a real
secular society. We may be talking of
democracy ,t the political level. At the social
level democracy i, yet to come.
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These conversions, ag I said, ar, the symptom
of a deeper disease. Gulf money, coercion; etc.
are only lamap excuses. It is adding insult to
injury. Conversion may be out of despair and
frustration. After conversion their problem is
not going to be over. There also they ms.y face
this situation. Once these conversions took
place in Meenakshipuram, all caste Hindus and
the protectors of Hinduism started converging
there to find out the real reasons. Where were
they when these people were suffering? Where
were they when untouchability was being
practised? Where were they when these people
who constitute 24 per cent of our population
were not getting their due share? Now they haw
reached Meenakshipuram to find °** the reasons
for their conversion. Unless the society changes
and w, change ourselves and abolish caste
system, we will not b, able to bring equality and
a democratic way of life to them where huma,
dignity is offered to them. They should no
longer be allowed to live as third or second
class citizens.
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v oar fgeg oawid W w0 T
wiaw gfez & @ifgs, apmfas gfe

® 5 i AT aimsfre gl A s
w5 oad | oag Al fw ..

SHRI K. K. MADHAVAN: Sir, I think the
interpretation ig not done properly. Even when
I turn it to th, maximum, I do not get anything

here.

MR. DEPUTY-CHAIRMAN: Tha

Office will see what the difficulty is.

o wr§ wEER @ 59 FHEr F)
wrT gt &w & fawrewy avasat s
ST 7 74T g, A% AT Af § | agA
¥Am R gA A9 ¥ AT eqT fEam
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foot oy & 7 g Tred Al il
T oamEeE WT TR T g0 K FAIR
ama il AR, et s
7FZ, WEICHT WHT WIT To AFATHT
K G fewam wggEi 7 g8 Hiard
#1 g7 %7 & @7 yaer faa, afew
wErn (57 @ 7w g aven § 1 &fe
g wgar fs areafas fegfe @
g =tz 358 71§ 41 ad A 2,
ag wgAl Al & WAHF & grar |
7% 4% 8 % ©Y 747 § &7 -
ARTH F GATYT 1§ FC 77 A0
ITBrAT 4T, AV IA ANT AT 45 B
W Ama, T wama 4 fr saved @
arg agd JEr wfg &0 | @fFw 9
axma a9 wiELr 4t @aeea Jut
geqrot & Gareany 6 % swaw
1 WEAGET GRS § WL gEE
ATAWFAT T FAFIC FIA E ) uF
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ot gureT & vy fadt @ o gnd
wET |, qHiT A9 § fedl aeg ar
Feaa g atww fwme 91 g i
gATE S9TH | w41 gE8 Wi wAET
HFTFET W BT AR FOHX FLAT
grit | 4F WENEE, g WieAT 93
fe famar Wy wfowr wiw v g8
g g ardr Faadr ooz "1 awmET
grr =sifgr o, faad sgos @Al
sifgr of, Iadr aF g€ 1 9w A%
HLFIT W HAT §, WL IW HI
HEEIT A, PR A4 GfEgre & anp
1 ¥ 1%, gHa A & W gures
w1 UF [Far 9T Z99 gEw) 0w
g wAT | ®fwa Taw fad ooy
9% HIH HTAT |IgT 971 | FEIC
fres gu aifeai, freg go amrs 1
qigy &A1 B F1 §AA a7 a4r
wIT 9% ¥qe7 gAr ady, Afwes Faaar
qg FIH AT IZ 9T 7® ¥E A
AFEAT G QU A5 FF TR AF |
T g witwF & fe gordr Fre
& we ot ofr fed ad &
/vl ®WT At & ogaw & AR
& w1 ag ulw wat W g A
7% .02 9THE ¥ FFT, .11 TG
e 2 1 g ufm gy A &
AT # ¥G FT fFaA qoow A
& zafad e wawr wfonw da
wifgdar, g1 =& gar @ @ Wi
nrewd A7 A wE qe ) foew 2w
aqt #, § 1€ g Afa Y wran
& =ft v8 @ g, @fvw og aw @
f& w7ar @@ & ww ¥ weAwg
AT qE A1 A€ 941, GF @ aw
AT M€ A M 41 g guer
ST AW ST @l a1 freran a9t
@t fres # F = ¥ ) #fwa wa
#AHI A AT H WA ® wg =A
AT F W, el sOa feR
CIEA faw g1 #Taa1 W8l wuE ear
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[zre 1 ezr@iT)

g5 Mxat w1 =feg wr faar
731 74%, w2, FTEIT FT CF OAT
ar figy 20-25 FAT i g
a1 g P oot gfewa aegwt =it frar
A F A AT 0 W AR |
frar ar w@qr 8, wa% fad g7 af
wdsT w W@ & W M 3E MR
it 7 § 3ger ga efonst w1 0R
2, 9ar #waw w7 aE fEar war
Fe-arT aqr gafzar g ¥ gy
7z gars e fawifor & ) wfa
# a§ f ax ¢ gArga ad wr
B, 58 Ared wradfas  ArvEw &y
q12 fzqt % wezz ager g s
FfgT1 wgra, uw 797 oF AlHEaT
faszia 2z faae orz fEor ar f&
1 VLT FiE2 HIX AT 2787
% o ¥v§ sivaw @® w7 weeq w43t
2 1 72T az ) var ar Py gawr 42
A BTl & arg waafi g 4
GCANIET O S O o |
wyger  wre wre frgaes grga am
wfmas g4mr a7 3% F9¢ favm
g A A T T 9z T we fasm
a1 TAT F) A8 "N F opo wEem
7 AT gy & fao wEzs fear
F#i® T I @ wE o T
garaw 94 fa frgase e oM
fagaee zrga & ¥ #a1 =3qeYT
Fdl Fifgy @ owEw dowd &
m% T & Az F) feera A foar 3
F2 gofadt @ frar «df g9 =l
o ferdma o0 oFifawa ®<¢ &40
ifad 1 31 w2 WAy ¥ azed; w
WHH §F S &0 faar Sfwa gam
FARI BTH T AT OF ATHA FT A
uFAdw % frar war | nw wme
FHE q4l, IT AT ¥GE w7 oA
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diw wAT &1 wwa fzar sar @1
afra 3=giy O 7 wET FogRe
fea® 2 41 =1 7@ ) qara far
fs 35 Wgges A F1 @ HEEEE
wree o frar wma | URTH w@izat
FAAT WCF ALEI< G0 FEAT A0EET
g Afew zar =T 97 waUT
Fanl PgE w1 osnas q4f @
g |

Wg@a, TE UeAl UEHe  aiEl
T 1966 ¥, M AW TAF W
fpar | 9a% 05 #w2Ea A Wit AR
HERA, T AlTo ST HERA
T @ F q9d § & gwrd 8 g
AT A HT AT AT 2IFL T,
T4 T AWE F1 TOE F AT 0w
A stiw feae fraamar qar @ 3%
ag Feq@ &7 a1 <) 9, e war
AT ag &Y WG IR AIA (@
Rar % higw =t A gArerd & fa 7dh
AT Rarg 2 @ ar f& waw =9
A gaga A N freww & &€
g 77 | FfwA IR TR oq A
qqraa %% fr 9% o F o &)
ara war 2 faar @, S9a A
A fedz faaamar sar 9z Faw0
UF USHHAS ZA R AT RGL war
fr anF =57 F far xgmar frer
wgm®a, & M A oF A |
TET 97 oF F Aewrd) agae @
T EW F I /AT qF wET |
Fg fead wama, adi @ w0
FHZ| F A w wpAT w0 fzar
aar, Weer w0 A WA HIT AT AR
i fedz ar woere ¥ A g
fora frar, sawr swre faar o gHaT
waTa Far qr F «Fff A 1

ura A wgRa, T qA SN 43
g MU HTE T Oar wE wTT
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siggzdl awrm g o7 fr Feodwa =Y
p Faore &4 g1 1 3rd @) &
st W 77 9¢ fagwea fam wr
3 %) g me Foadss
i Eer a fad & fEars w8 -
gt adt & ar wwd o fagl fae
Ca I & G (6 S
FAC ®E A FO[ W gET W
Ta4r @1 +f BT uw Fa Ad v
w oaar & el F weee, wm ge
< R A oad sfor feslr ®
e s fedl ghema & smyrae-
Adw 70F 3 wAfgr foar am 7
fme @) gfs & a1g, sy & )
FE TEAE F T, 6-6 HET W
3 A g, gy §9a W%, FF qiwTe
FOATR T A AT AT WG IV
wira, ag w341 93ar fa o Fw
B TR qET &, WM AGH §, 9w
w & fag wmag gwie 9T WA
ff & wwAfe gfes 8 wE oww
AL FT AW S AE AT AT
% zrAd F AU g3 9 A afwT
sagre ¥, 7% wEl ¥ IR €

Ag WERA, FAT THAT F) Al
aft & 1 gedags Agw gAr € A

ghens AT &1 A foramas €1 F

faw § 378 ®& Tiw A Rar Afasr
O FHL 9B £ 1 I@ w1 F wg
qF g4 F A I Al A s
geqt Al wrfgd 0 # wiE fam oA
war Afsmrr At o wm A 9 w5
wIAR AT g 1 AT AR wHIC &
AL OF {iFElAG 991 g, TEAH &
faeare ;T AFATT W F7 AR
¥ oREC AT N UF AT A 8§ |
Fiw AT WAERT A axmat aw
BAT FAT AT zARE F AW H
wIT Um wieifaE W AFe
ZWET § W< IHE Wi ag dww A
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g o agt a¢ ey w1 agwd oar
A s A wra & wa @
q Fa% ATEd i ¥ ¥F )
ag W e g ¥ ORI gE A
q¢ ARl U9 ggf ¢ &N, ag
g qifus R g . . . (s=em)

SHRI K K. MADHAVAN: I would
ask the hon. Member why the Hindus
do not gpread the message of their s0-
called Hindu Dharma? (Interrup-
tions)

o Wi WEMEC : AT W Wi
fignn a7 sy wfginm 1 8§ anm
HIRaT §, WA wWm gl s W
fagm fig wifas ar¢ @ & ag oy
F faRg g A~ ® A o
A BT IART FE WA EE .
(szeema)

SHRI GULAM MOHI-UD-DIN
SHAWL (Jammu and  Kashmir): s that
relevant, Sir? To talk  of Morocco,
Jakarta? To talk of... (Interruptions)

st qug wEana . TR e
&1 figw & owfeo o
FAT FIBAT & ¥ : It is not the Isla-

mic principle that a country which does not

have a Muslim majority is necessarily 'Dar-
ul-Harab'. (Interruptions)

Mo WrE wEgrEw : ¥ fya adia-
ga-swe-feg A wrdarfon & e
€ 28 =w 3 ¥y vy dzw W
Ay & ) & sigwr fs ag whms
&7 A % ATA ) HEW A | BH a9
g N, 2ard weawed T2 A
ATTA |

ot dug mgEEw 0§ oww
g1
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o ATE WPAIT | ITY WET,
o) o1 Awor F gmr & wEw ar
gzAtt an fa% # F¥@r [gar g
wigr ¥ =Wo WAG UF yeAT §
fasgi a70 9g& awior faar w4
agt gAY FEal qr | wawr fwe,
9T ag M fr weEra @ aaiere
fear @ a8 @ wror A foar g f%
T G qfeem wigem @ Aw g
yh § Ay fFaig o SRy 4o
g A F faaifge &, wA@ A,
FAF GEHl AT IAK A9 A | R
9% fau ehpfy «fid | vgR
£ Fum Rar f F gaaw g -
Az Al gewmae faag a1 ad
sty wfoar | wa @@r 9 ;@I A
% gegiw gfeadt &1 andr a9 agew
AT TEA wFET ¥ w g
ST T U qE7 FATH 4G 9¢ NE
famar

HeElger § o T % A
agt 9% OF ¥rFEIET LA F 0 4G
TE, THUEF WG @A77 AL
#gf A Earf 47 fedr @ & &1 wwF
wrft o, A% N A B A & wie
SH| B AT F AT AWT W LW
IAH FT IAF) ALHGA ¥ FAT A1
ar

gfea 7 fuedr fadi § w9 &
TEA &g & AT AT 9qr FUar,
ar o 98 i e &, sweh ¥,
Iz 7, 7 oar foww 7@ oA S
wiE & A, T TH BT W4 A
A7 T ®A TE, qT Y60 A W
mi——Hr ghem g oW ordE Ji
} Sargra? g—aa w81 warfE #
gu 9T Sigy g1 a1 gt fag

rt[]Devanagari transliteration.

& 8 A0Fr g e gw gfam = 3.
qT AT o SETC IR, AT .
gr 9% gfra &€ gamw ad =
A

Rgma, 7T gfya gs aog @ A
sfsg w1 aufem 7 svw o9 @17 9%
T T FGC W AT ¥ g, GO
Tl 3, SR T @, a1 ag FHA
FT WIT JARAT B A F 1 { owignr
frza s eqr & I A wWiw DA
st ¥ ; Wile @6 avT «g 8w
foradl +h =010 Az g ad 2%,
TAR awear Ry g S 2

wilTa, g mr ¥y 43 w1
FE TA A & 1 ATy & A Tt
77 g ¥, 9h wrve #, faefger 0
up wieag # dfx @) vi—ap 0w
udl T a7 @ o g il 2y
wfe %) sfim &1 == 97 faaq
ami Fragtate @ qan, s
go ufw € 7€, sa91 go qoeH
fegam . . (wwav)

F) BT \ YR VEN [ VORI

Ut & el bl (e
(ealalan)

it #ax wgwa graw (I 92Y)

o A w7 v £ . . . (ewmarw)

y urd) W gl ind | i

dyS bai aale  adle - (yeedS
dgqi.!l,-aw_w”g oS
o LS g aSlpe 0l e
SO R ey g ke g
P2 S g yaend dwan
e apd S bl S s @l
relele S <, o oa W jaly
Wl (edifos) .. dale Wa
=4y S e & O o S
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Tl whgdta wfes  (sq

qiT F1:H1T) AT HIEA TET

: = AT ® | FTHET

| | i TAT
I

SHRI V. GOPALSAMY: Let Dr. Bhai
Mabhavir speak. Then we will express our
view.

SHRI B. D. KHOBRAGADE: The question
is that Dr. Bhai Mahavir is saying that the
land belongs to some Mandir. It is a wrong
statement. It is a wrong statement. I have been
to Meenakshipuram. I have seen that land.
That land belongs to a private individualand
not to a Mandir.

DR. BHAI MAHAVIR: Who is that
individual? I he not a Hndu?

SHRI B. D. KOHBRAGADE: He may be
a Hindu. Can't a Buddhist or a Christian or a
Muslim purchase land from a 1 idu?
(Interruptions) 1s there any? ohibition in this
country that no pe: ;sn can purchase lanS be-
longing to a parson of another religion? I can
only say that that land did not belong td any
Mandir. It was purchased from a Hindu.

o Wi§ AYTATT : WA, AT 5

M fafas 9= 2 59 09 T
g, o= w2 e e ), =g fadr
ferr M 41, asw 5% "t 3

(sramr) =02 ag o qTAneT 2
qIX 97 QU2 F& F5 wriww J9

3%, @ M3 3
(sxemrt)  ovg A afesw @ Aiw
T & AT gwE 8ag § oA
azeq o1 afesm o § weafaw &

1j£JDevanagari transliteration.
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7 @ 9r fegn 7 A TR
3% wwdfas gfee d v FT]/WOA
Fifrr F 1 gm0 g
FAT THAT WFAew §8 Wre AR
= F A § wfau qear g it
fagdr fedi # 59 a® & a”mre
B F-rE TigER wis Ihewr u

B, Th 0T ETIER N BRI, g%
C L (R —3 Tl

grear 21

T ooy

U TEar H®rT 10 JW

qared w1 W ZeANHT

T T U 5VIRT, OF 9e0g 7™
A7 BT, ®F AT qUAIETH RAIRYIT
g

,; - J“tl"“" ».A-:h] Sy __:)4:

S gae SEegade 5 U g
ey o L_,S Q,JL.I.....- S G
l‘-s,.b ‘g{n-!d-ﬂ L.’tlu'\‘-—’m IJL-. ‘_1'“)

1[5t fwg w@am growt: wi© A
giar a1 fggema ¥ ozaw waf as
HEART] %1 FREA gl | &l

faegzata waeaia 81T @)
A& £ .

EHRI SYED SHAHABUDDIN: You read
th& text.

SHRI GULAM MOHI-UD-DIN SHAWL.:
What about that conference in Jammu the
All-Hindu Sammelan, presided over by Dr.
Karan Singh where a resolution was adopted
that all the Muslims are to be brought back to
Hinduism?

MR. DEPUTY CHAIRMAN: Mr. Shawl,
you will have have your chance. Why are you
unnecessarily taking the time? Please
conclude now, Dr. Bhai Mahavir.
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¥ o wif mgrEre : oFar AR frer
F1 nar g o HAeere ¥ ow goan
F FRT A Fv &) wifow A A
W@ A fasr Frede s J
& A FT UF ! OH FATTRA
g AR ¥ A FHRT AE A
ITF TS TT 7@ F OF TG UL
94 are 30 wenat w0 fSw warn
a2 87 2@ T VAT TR W F UL
fait &0 ag wrar g fe & "
g aread A€ 1 % T owm A -
wa g fr weremw safsyand ad Fart
#§ mafeare qasar g @@ D3¢
T AICH FA & fau om ES OF
#7 ZAY F A arar wear g, g
g§ & nEL @a v € faow
FIa1 wEl, 415 SEE FT. @G 9B
L A A, FE TA gL A W
i wifow & $0a0 1 gacr @ WA
TH AT ¢ A_T CHFOT 9THER 4
awr ga, fargm a8 #7 qawwEa &
® ¥ @RI FIF  #ENg & 98
Hoquart & oqrar g, G & ®
T 99 ) wwAr & wean A
® afi 17 ugw g @ # wmA N
qar F 1w g g 1 ad fergafes
2 &fea mwz za% a9 ox 1adfw
@ _r A wqy v ag @ @28
agr R T AT FAr § A
FI7E 1T 97 TW B F AL A
® graa w1 Wi faaar @ fe #ta-
@ diw § fagF Frewr ag Zw oA
famrora &% ar o &r qar <w
Ty A wifow @ v &)

wElza, dar fRgar A @, waer
HIE QAT WE T 9 &% 1 qfer
T & @t §, ¥ oum ag shwee
§ AEa——FTIFENA W A HETEA
waard fag fr ffazs are aq arews
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fafema srad—ate T8F geqivst
¥ ags ws-aF amE, qwha &,
s &, ga7 & fdl #, g2 5%
a3d wdfFmr & wer ofires &
Hre arfFsam & | ¥ uw g3-wd anr
& miwa, agl & W\ A 9T qa
unroAg F 7 gw wI aw
HaTT $OH Al FAM G AT T T g,
aranarang @ 9288 fv e 52
€qAr AT W AT & WIS WL ;i
g fam = ¥ wmar g faaq
IHET WA g § 7 Zwrw A
F A1 F WWL U WET EWTET
& 8 93 @ g e gmT ag
a9 40d @ "I s qAd &1 &
g5t @7 a1% fad) 47 ad § fawiow
3%, gHL 0§ Wi AT T,
az % waaar g fx el oW owd
& faw awr %1 am adf | &@a
Ry A3 81 <@ & T sfEa e
DG AL T (1=

aga, § wiElT § uw am g
wE OGAA  FTH( AEAT E | =R
7z 2f% wgr sar @ fa g 9% an
1€ 3T A B w4 ¥y W Ef
4 wel ) v Mg -—n
g ¥ ATTHIA ¢ qTEWT B H
g ot & garyl @m faxgmi i,
QrE & T W, wva ol § oSa v

AFQ FT g E, W AT I E

FA%1 72 9€vA & | 97 AW F qA
a7 & | I7% 918 Swaw aW B,
ZATE TA WF-AF B ) EW Wow @At
= w9 Af ¥ wF yafav m@gi v
dxET garct Atvam W& & € )
afes war oz ww @fw aft fw
a8l W %1 ag wd @ fa sgi o
faad d@nmr aa<t v & fay o g,
az 99 § *7 so wfawa wawAm
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& A& A FAwyfaai ad fzar sar
g As & g | AYaam adeend

i A5 % o gawr AT g B
T (-AZE FT ATAFIAT Ff ATATGFAT
g "ir Mo @ wrw s ag fraar
R Air 4 wval arawi & ware
qT wZAT Wrgar § Fo wre fegwi
F1F1Z1, F Rt a1 Fer gur @t
war ;b I wFrAAT & TR
iz YT Z A0, FEIL FET AW
#7AWAT & WUT W gAmIW  FA)-
F17 ¥ 1w 9% feqfa g a1 w0
w2 MM Wi LA BT AIFH T
WO HA BIIF K AR Ad g 7
WIT AZ F T RIT @CHIT ¥R ATC
WY AT AT 3T AR AT T I+
HAFIgE F4A ?

¥ HTT HIWA T gAT-GAT G
A7 mwoed AT v| | gfaw § we
# frat & wadz 7 @ gy sz
Frzar § 5 ag T awqw 930 gwn
g A7 gm faewar) g fv gw 9%
&t 3 AT GHIGA—F G Tl A
An FArz7 fAs1d | gaF G@ @
FE I F FAT a| A, GEOHA
& w4 waes i I AT
i FHAT—FA TR A7 # A 37
avar g, =g arfest £ @7 @
favaaqds 7 51 f-—IaF AITT
& oo qare adf g 1 a0 qrEt
& WL WA AN A § UF AT wE
a1 fr W €34 wOATT ATV FAT
fr gar? agi garea YA wifzq a1
g9 I qWATAFL G ATAA AT A
fam §are 78 2

SHRI B. D. KHOBRAGADE: What about
the Bhagvat Gita?

wio Wi wEwET ¢ A drar i
g @ ol § L. (mEw)
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WHIGA FHA-AVT T W1 gNT wia
Fagia | g adl B A B waEr
w417 AdY 79 ) BWIwA ¥ Ogw
fawara #&l &% |

it qTiTee WER WIET: grawTia
oft, § woF A Twar &, wie fioy
g, goemm &, Tena gvar gf
A WIWAT A FEAE FT P, 19T
fgeg fang & A &a, waewnd fane
R TR WER ¥ owAr 7@ %)
g% femiw og @A+ 597 wia 2
far 3% 99 T8 X F T 3% aw-
7idl, fgeg WiT weaAwIAT & %
# duwen w AT T T §
oUT T4 (AT AFALIAT G| F AATS
AT & AV AZEN awAT qRT B |
gafs 27 &F 19 ag ®@7r a90
a1 g oy gafen gu fafwa £
fi s wi€ gAATRF) amm ¥ &,
faaad ow w7 9 W el
FHAT FV |

A9, ¥ wE T AT F
ara 7¢ & (e fag @g-wg glv
qiqer  fewerd  fem wnifa
g WA S AN g 2
g f37g & qaawrw @ vg §, WE
feg & fw€ a7 w 2 wan
fasardi fgmr wife & 39 a6 &
AT 9T B | %% ¥ farwwmidl &)
gATT ®E FTI BET WA GE &
asdt & | W A W Ay anl
g fam avg =1 wvaTw T 37 FaArg
@ @ B fSEgfrondaed 2 ax
agfea <A 9 D 74 2 1 7w, wWiw
wafay qwm &g g war aqifa i
# foar @7 78 8 1 ww gfeam
1 A€ g YT B 1 g &4l
aw Zhead § aaradln syagre 71
azfea Fegr ) w9 gz agtea =79
& fag ga1e agf 2 1 safav gz
agdr g € 21
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(= wviteae gam wrd) g 4% gger azr f @19 %) am
A A A FFIOM A FOBAIT gha | A, a® afem arg 3 wea

WOASE LAl AT § 1 30 AAAT, Aa w A B oga e wionn $

1948 &0 il S W gawr @ Tre AR g g, el 619 T

7 vrezizeEr qgqeadt 4 e TR

fa1 arCommunal institutions  will

nat be allowed to take part in

e Ere - Cilie (I

DR. (SHRIMATTI) SATHIAVANI
MUTHU.: The Tamil Nadu Chief Minister

politica, mar 9% arg ¥ F Frwar said it only after another Minister from the
viti @ ? 0 wg a2 A g w3 Centre had said. He did not say it fiifst.

L. I re = . = —
AW THM FT FPLIRREITERA MR. DEPUTY CHAIRMAN: You have
freqr & Tg;‘-f_ ? ¥ gar AT 5T already had your say.

IE b VA RA T AN EHAL SHRI V. GOPALSAMY: That means,  *
“a.‘_-T PFs rge & At 7 28 arara madam accepts that the Chief Minister has

I fapere 37 3977 expressed that view. I want to record it.

qIRq, wha AT ¥R =R W

wzq Femr o1 =7 wig) o1 & gfe- sitamer TWR wE : ma f
AT W FAT IS T A FIH WE afea STt € W WGT E ) T9
fewr ar srdl & % 777 3 ar g Aer WX aarfav  gAry ady R s
3% WIW RAgT WIS 7 AT | Hiv f& gwmims s 7@ g 1 § 37
AT TE WA T WiE AGn Foag qTaas §1 eRIAIET, /iwE 57 9i{49-
sprfs sfodi T mifzai 57 &0 | fegm 9T &) wmar § Wk § eq
fag wrm ad sfeada fagr ) afa T W A9 FAATM ) -

s A gmit g Al 7 gt s faRei | faw gefou® B fyoew wd ¥ e
g4 ¥ 387 T a§ qfrsda g e fagre @1 33 & w0 dfz7 @ 91g

¥5h Tre TifETa W A WA T 9 War § 0F Wy
Wi wr€ wHEE G B 1 9 AT T, wn g AT Wiw 5 day 2
avyrr wl giw fefirsar T 2 Gfgs @g § WIC AE Tl UH
FIA7 N0 FE0AT 2 1 wE o At T T 8F §

Pefyeze Frar & v ga% 919 fadan

w7 & o 72 g fabere Far @0 o1 W10 Xo WCHTE : A7 AATAT F
fs 1 aifeet =74 & amg § ag fra d¢ @& & 1

¥357 81 W B
sl AR SAR WE 2 W G
ot wirsdm mies @ 0z avanm Faver fifaw

2
2 w4 sl
SHRI ~ GULAM MOHI-UD-DIN :ﬁ Fowanfr . 97 I5F w9z
SHAWL; Next day he denied it. auglE &1
ot FTTEAe WHTE Wl Wg EIW =it e waTe wgt c § dar 2

fafieze & w21 & 1 (wweema) gafae fie frardt o, fesr o w12 gigq oY
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g AARFA T T 4T mA 7
afEm

SHRI GULAM
SHAWL; They stoop so low!

MOHI-UD-DIN

st wWo o wWETME: #
Frgat § & arg sasas oSS
ng Fdy qrEff mE A g 3T N
fas & 5T AW F AT AF RAT
* § gz AMT AATE

SIAAT

o} AMiTET NET WE @ W
Afr am w1 osifonz sE FTTE F
SHRI V. GOPALSAMY: When the statue

of Sampurananand was unveiled by Babu
Jagjivan Ram, it was with Gangajal.

oY FrivET AT WOE : AL ATE AN
afax | & af wzar § fwoant gz
HIHTT A 1@ 71 wiow FIAlfF
ghamAi €Y gram 2 2 at 35 A
Fr oATAEr & A | w4y afewa
AAFTT A1 WAL B HATA @i @
faoc 7537 7 ZI9 | AGT 47 AT
78 15 %1 &wifww &7 {5 glvwdt
Tt EIRA AT E1 Al AT 4 A9
S HIIA, FIA F T F AET F{)
AAFT ¥ a2 AFT AT E 1 AR AT
7Y & fa wdt 7 agelear a1 giwa
TrE Y wrral Iaw &9 Y qorrfsw
NI F1OTET & FE WM # W
SErSE Z1 STOAT | ZAF IS ITHIA-
fas fwew F

qraq, AEr 27 w2, AR A9
MR A5 A E 1 G Al 53 A9
agd sfqm F ux afezs # agr 971 )
g W1 FT WA gAT a1 Hged v
IAAY g7 WT g A, g wT @14 T
AT Al IAR WE ) vy fw oad g
1015 RS—10,

i@ pAwl, Al ag F-TT FE TG
a f& war 77 gawr § asn fig
7.mM aFn fzer w14 wEen A wEA
T T q

st Mo Fo FHATITE : UMT ATAT
a7t &, afwo o) aan & ATad
cEN)

ot anmaT s Wi safan 8,
SI9A, FEAT @@t g fF az o an
TJHIA T, T FAY wrz: i & frm)
graifss g F fsv o g5 a0f %
fam farg gw W F1f s Ad F
arfz fzeg ad % 7€ an &1 4

. (eumara)

Uﬁ' aﬁﬂt H ?Ig Hﬁ' F1 TMATAT |
. (=azam)

WMo o WEINTE : FTT(A A

2. (smEmA)

oft AT YST ARG WG : 03 2007
TR B WAFL E 1. . . (mamA)

5" Wio To WIECITE : ATAM FzT
{21 gA1, mz Tl HAAT Z@T |
g 77 gEaw Az Arfam o oazd 3y
BEE1E I (R 1 B X S B
(uu!tma‘) win FAE WA § EM
AT E 7
(s )

S 2
;.:L

sff guawmufe 0 am ynAT '
wfgl, zamt wifzn . | (=wEw)

ofy amEEC gy wWigl Wl ar
qn wE qr w20 f@ar ) A, Hag
gl ar % 37 a7 ® s oo A3
FI GATGA g, EUITT NuTH WAl #1
1w srfgm 0 owwr % Fmar g
fo gHI9Y are wAT A 3T wfeEel |
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aral & wgi o ghoaaiat sma o A
g A4 g | gl 9% 4% dHid

At et ;A WA Aal Al
el afe @ adt wf i afoaai
#1,Ag) st fgar agr gl @ ® sraar
g | wzi-wgt A wA o a1 g,
oA @mig owa v g oL
(e )

Y AFTAT FE@E AE AT, T
qET #AT @R gA 9T aW ET A &)
® a1 uw Aoy A1 AA T W E |
7z gewT 3 faored) & f& o
gfezdt 1wt gagT & A\
37 afF=T FIFAT I FL AT I
a1 =igd o

Y weqATq T (I HIA)
aui &€ #iwe 7@ &, Wil W1

g w17

ot AT ¥, WS R AT
ufezs g w7 a1, |, (=wweEr)

St AT NN WET A, AT
35 XA FT ATAG & 1 AN HTFTL
grafom =6Iw & I% WeAT S gagH
7 g & gaw qr zfeaAt & fao
CEERECEIECIECI IR i T Fa )
g gm fafimzz &, %5 ana =l &
Tqr ¥, IAT 9Fw ¥ miar ¥ ghe-
sat @ feo zfeas @A a7 @
g 1777 37 FFeaq7 wrenfani w1 Famfor
AA-ai T AT gaigt wr fees F far
AR AR I e E LI Al
az fagtm sifvaz w17 gags @1
Fraw @s ¥ fao #2 w@w g

oY WS T WE o A%
nYl AgT I 2 |
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=it o Fo W ;g1 WA &
F1gT e i g 99 a1 I agd |
az f g gl am )

ot suawmfa : AWM AT FE
ST Tad o

ot WMo Fo wheE o aT fgeg
FEE F AW E AT FUT G
FEEZA T AT £\ (FAuwW)

s AeTEAT SWIE W 35 AT d
qrz 1 Arst At § A s @ g, fEa
FAG F qTAS NT ST FAT § IAE
gheard qrdl &8 w% #war 1 Al
TiET § oagarw ) (swgew)

st weqATq T :0AT FET AET

2

ol Weg® TERM W (I gIW) ¢
FAT H (EFgETE & §iT Wa &1 oad

g

= AT W A ;oo Fe-
A ATFT A 4l AwEgA g @
BATET F1 HATET FLA 4, HIGT
g & wifaviz 37 SAITH FTH 4T,
IH THATFTT § a@i fgar 1 & &
TR AT, W ey @ 4 g #A
T ¥ A fr faengm #
Sl AL W qgAH KT AT F AT
@ ar 398 w9 arfa ¥ faeg A,
IaR ghwn 7 WiT yEaATR & |

UF WA TeE ¢ HIET R §
T zafam

ot AMiTaT wEwE WEr: dIA7 w7
focegre foqr | 71T FgAg #
A TZT AT GRACE T WA SifEET 9T
ag AN 97 | guA FH) ofq ®
siFal &1 iz fear, qeawE

b |
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arfarat &1 ©rF faar =T Rae

<gfeaa sufagal 93 qFHAT F90AT |

A gqq AT F77 afgaTrg # aar
g |

oY A vaT  wAE wgr  fuarer-
T H | ART 9T (Al A aF
Frai # w=r Srfa F fgeg, waawm
1T gfeam wrfaa & zai & fgg
arfy w1 g1z faar war, gaaar
o F1 By faaraar #fea daa gt
9T {FIAT AATAT AT | ATV FIFTL
¥ gz I AT Al F1qf@
faar ga amm & fa¥r fv wg gfaar
T AE ZATE A0 W AT & | gAIX
fad ag aq ofeads @@ § Aamm
g wEAr 740 g | g aFar § a9
d Fag Fgr g, & A qmar
# fruafaaras i srdafafa @ g
IAT gAT H 9% FAT®  WIT
w4 Farm # ghewal & far 14
97de #1 wEr fead &1 uw am
9gd &a wEra fear qr fw gfoadi
FT Frer g o o w3 &9 e
¥ arga FgaT ¥ gar &
feT2 g a1 og gfea st e 33 fF an
FAFT FrET qQU FA F fadr i
TR AT FTA & | ATT A gAlL
AT AZ ATAAT AIq3 & | ATH ATHTT
@Al qqq 7@ & 5 o9t s oW
g afasifort & g s a%?
T4 FgT gr gheadi w17 Zfeaa
w1 o@ma g fawar ?T® srear
- qEIr g v oFar 9z 23 wdr & M=
foraa waa gfeaat &1 agraar ¥ fag
fad =g § Iu% 9o wfywa =y H=r
arfs & &tr & &7 & 7 87 wad
stiw | Xar fw gfesar & fao 5¢
A & A7 1500/=1500/ ¥
AT g & AfwT q@ F1 ArgA AT
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far gfearet & o wrfes &, faerd
gheaa A& 7, s gfromt &
a9z gaar faar ot &0 arfeet
Fogdl #ER ) 9 W qTR
71 feafa s @y 81 7% g ¥
gfoas fafaeze dr 42 gu &1 379y
maAr FHT ¥ AlgeAd & 1 TEEY
ghoaat & «f wizema w& R
R AFAT ArgT 43 gu #

ot goawmfa ¢ A7 @9 TETH
sy |

St AT TWIE W A,
® ogw g7 W A oag wwA
qrgat § f& gf@Ar o serard
F Q-0 fasard w@@i7 97 g
WA 51 FW F W g HT AW
faasy damar &, sesr qO-q0
FAAFTE ATHFTT & FIC g | WO
gty T 5 gfwal &1 93K
g oW g guTst H oguar &1 Zwi
qr #@% A e UF T 41 ) AW
AWM T A FT FA AT AFA G
fs o fasrdg faag &6 sawt
FLF ARl § gHEaE WK
srafymar & st faeg avmes
SFTFT FIAA AL FE g 9
odT g & v fe far & gefiawe
g § 1A Fa7 fzar fx free-
a3l & wafet s wfemt &
qErat @1 frfe a3
AT ZH GHTT &1 F1AA F47 AT gar
ara §7

ot gefewm fog gooite (dara) @

T frafsr aeare s

=Y AFIET THR WEY ;TR
frafar axwe &% zaw fad anfa
F OF1E Fa@ AE T | FEA
AT HT gAY FAA T AT F A
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[+ Ari-a7 TR T

wrew ws fa fefaaa 1 7773 a2
Tl & 5 owd #) wre W oamfss
w1 @ fear o gary 2
# arfas gerrg M7 aoass gy
DA @ W B oud g owE W
Amifa® RT3 g W@ § 0 9% I
oz H afas F1d @ 7@ § oA
¥ AT Al 7§ @ 2

YA To WrETITE TR A
Eil

o1 AV 9WWE WIE ;A
# oA rAg Aiffzea snaw g g
Ml BRI TR TATHT 480 2
IR HET AR waraA g Eer
Tifge) waFF AW 97§ FAY
F LAAT 7E Y wifgo ) § qawR
a fadzr w&m 5 Feec wa-
FAIFL TH A * 379541 ¢ ¥
dfet # gfeaar w1 oy gardr aqy
1 qIqT fwxar aifge |\ w3 A%
gl dfzd & gurdl 31 #¢ @@
43T a9 % ¢ qew H W AATH
A Ao Az uwm T fanw ay
¥ AE g =fzo

ot Iwmwwfa ¢ wa A waa
#fTT L AT aga D qF
ot A AT wmw W oA, o
qATT FLT Jigar g # faq amm
¥ @ AT qT 97 AT I19 F TOE
qar g wa ag wa g (@ gwam
7 fag, waamra wiz $md gaer
T AE@T § F fa § wed ad @1
(warz  #7f wIT #T
p.m.{ gad § 1 fgg, faeg aw
AR CECLE A (Rt
F1 YA FT AFA g | AfHA
argx @ w1 §ard wigwad 50
F@ § ar AT N aTq

23 3

.
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TEAT R 1947 W Wi IwE fadug,
qrEfxat S geT 31 a9 Wy
TH AYG 97 21T § WIT  THET
ATIAT & ANMAT | ATNAT ¥ WRET
ATEA AIFT A FEAT AET A=A
g Aza w43 zw feEr &
gFEAA ST A&41 & 1 Am|, ®
Fizal g & ga dw & masmare @@
97 #ferm an w1 AT AT W
nz WA w1 oag wgar ad 2, #
T wrAar fv ag ag & ar vAa @
fvza% 919 fage g4 2 a1 & gas
W WA WEAgW I@E o 4w, #
gagar g f6 wwda-dic IEe
uSAr g AleArfore WIT IAT AN
& gifsear 517 azd wyg, A andTT
fergEaT® & 3% IWT F) WA TG
mfra F7% fgeg A7 qaawEt
A AREY TAT FTAT Agar g AT
ferr W wwwadl W aww da
FIEITW WER B OFAAIT FTAT
FIEAT § 1 W ag A @gr g fw
neT AA K BIAT SEAUT BT TRE(
2 a1 TaEd za wgm v fm
qTg W AT & AT Aufwr § goar 4
wiry fgrgram # ammde 1 e
1 @@t w7 fzar &, ava arfzafaai
F1 AT LA FTOATHATAS  FIFRT
T AT I AR ¥ 7 (5 gw gmIT
fad =xa @@ 7 & fuwenm T #
faq, sa@ ag 7g s<fd g gmit
fad woarw a1 @ & €@ w9
# a7, 41 &w || &1 91T weam
TAET FIT IAFY AAFT AT HIH
W FLIE AA a6 H afEET w1
forr Mz afada & = qrar 327 @
@ & ar¢ 3o o1 g & fearmde -
TR ATZ U 912 WrE giEar) & wgan
g fo alinay oY yew o agr aoga
wrarE) AET &, O qFw WO AEP
FAT wWgs & AW & wrandr gt
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&AM, IW qEF F AMCE! 1 o)
€9 AEF F AT FF €7 AFw AT

- STARET FT ATATAA BITET FBAT

Rz § 37T agt 7T A AVE H gAY
® ogaran AE FAr =rfa, ag
wRAM  ArgF AT T 7 |
W OAEF WIT Rr aTiAE wrArE)
AgT 1 39 HEw A FAX AFA A
AT FT F 31T AFE W afew
FOATLT FTATATAA GrAa7 8 IS0
FifgT | & WA F arg AmA,
A wrgar g f5 o7z &) gwrd)
qa1T wAr Wl F Wl war
qr W1  ITE g3 TA J
qar fo aar ¥ w@w wE @,

she expressed her concern over it, she
expressed her anxiety over it

ATFIT T 48 wAew § fry 3@
T A B QUG 9ar Fmy fw
F7 3 wIET F 99 a3 a@w
FErA Y 7 7ET 2 W0 wav g Ay
BTEIT B fA3r w9 @ w7 A
fer Fe x97 wgarfed argw @
rgar,  qafeEr argwann, i€
AT qre O LA WA BT IIH
FTar fRT A7 2aH o A W
vz By wfgm f5 ¥ asg
g A T3k W8 T 9w g
T Frvw § 1gad A DT A1fge A}
2 @ faawr 39z # ww
TF-TiF ¥ A% AyA Fg I vE B,
g agm fegal = %o
T 9HIAT W GATAA ATAT AT
TE R, ¥4 AT F AW TN &
far @epre w1 sdsy B fr oag
8@ st ® A Wiy A
@Az & w7 Td arfe
1§ W FAGT IHT AT A0GT w7
AIATTA WTE IS o7 aF qfeadq
AR Ak | 47 aFwr gqd  w)
A1A7AY 8, BB AZTIT aTH ),
qT  FAATA Y g wAT A,
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afsn gz safmaa  wwsEr g
wifgr | 7 sifeama @), W
g1 1 &fea wgt w1@ veAea £) A9
qIFr & ARE IAF VG AT FIIH
fraré 2ar & 1| wfag & =wgar
g 5 awwrr godl fasad &
ar wET WY owEm § S Wi
gan TEI 8w gamg ar A g,
gt A2 amgEat & A% # WY
Agwr 921 ®YA ¥ Ffew ¥ oAr
Tl g 9w awrm Fva & few

qTRIT WA FESy W grEF
¥, AZ WU ®;AT OE |
J the Vice-Chairmon AShri  Dinesh
GoswamiQ in the Chaii 8

SHRI M. R. KRISHNA: Mr. Vice

Chairman, Sir, with a very heavy heart I have
to participate in this debate because i" the
first place great leaders like Mahatma
Gandhi, Swami Viveka-nanda appealed to the
Hindu community to treat this unfortunate
community in a better manner. But they were
not able to change the minds and thoughts of
the Hindus. Therefore, Dr. Ambedkar and
Periyar Rama-swamy Knaicker spoke
volumes against the Hinduism Hindu
hyprocracy. And also when the DMK
Government came under annadurai, they also
spoke against this and they made the people
to act against religion. They made the people
in Tamil Nadu not t, respect any God or
Goddess. This was the history of Tamil
Nadu. Therefore, for the Harijans in Tamil
Nadu to shun Hinduism or the Hindu religion
or the caste Hindu leaders being termed as
hyprocrite, is nothing new. As Dr. Ambedkar
said, big empires and small minds go ill
together. This he said when h, was piloting
the Constitution and when the question of
giving up separate electorate was dis-
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Shri M. R. Krishno

cussed. This he meant against the Harjijan
Members of the Constituent Assembly
because he thought that these Harijan
Members cannot rise above the parties or the
Government

What is happening here in this House?
We are supporting sheer exploitation.
Somebody lik, Dr. Bhai Mahavir says that
the Muslim, are exploiting the Harijans. And
the mover of thiy  motion Shrimati Sathiavani
Muthu wa, saying that everybody is wrong,
including the Central Government, whereas the
Tamil Nadu Chief Minister is the greatest lover
of the Harijans an<i h, is their staunchest
supporter and he is against all these things.
Therefore, we try to act like thig even when a
thing like this happens in this country. Sir, I
went to Meenakshipuram not for the first time;
I have been going round places in these
States, particularly the South-em States. If I
have to narrate the atrocities there, I would not
be able to get time for that. Now the first thing
that strikes anybody in , village or in a State is
how far the State Government is interested in
the welfare of weaker sections. My friend
who preceded m, said that the currency notes
had been printed by three communities and
finally the Harijans were to suffer. This is not
only in printing of currencies but in every-
thing everywhere whether in Maharashtra or
Andhra Pradesh or Mysore, th, Harijans are
being utilized to do everything in order to
enrich  the caste Hindus. This is a regular
thing which is going on.  Sir, in Meenak-
shipuram 54 Harijan families have converted.
Some official says that the number is not that
large. Another official says that if the
concessions which are extended to the Harijans
are withdrawn, they will get re-converted.
Now I met some of the officers, the senior-most
officers who are no more in need of education
or position. Those officers came and told me
that in one particular family, almost
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everyone got converted excepting one officer
who is a senior officer in the Madras Port Trust.
H, said, "Any time I will have to get
converted". I salS* "Why? You are going t,
lose everything". He said, "No. Self-
respect is the most important thing for me I do
not like to die as untouchable". Now, what is
the appeal from the Muslim brethren?
Nobody would find fault with an, Muslim. 1
do not find fault with any organisation of  the
Muslims.  When I wag in Meenakshipuram,
the type of news that was going round the
three districts of Tamil Nadu was: (1) 25,000
Harijans in Kanpur are going to be  converted.
(Interruptions) This was the atmos- phere
prevailing in the three districts of Tamil Nadu at
the time I was there. There was another news
item which has been published i, Tamil
papers. That news emanated from Kuwait.
What did that paper say? It said that nine
crores of Harijans would be converted to Islam
according to a plan which had been drafted or
finalised in London. Now, this... .(Time bell
rings. What is the time you are going to give
me? If I am going to be given only three or
four minutes, then I need not speak about it- 1
am the only Member speaking from this side,
and you have seen other Members taking more
than 40 minutes.  (Interruptions) Please,
Mr. Vice-Chairman, don't treat me here in
the same manner as Harijans in Tamil Nadu are
being treated. (Interruptions)

SHRI V. GOPALSAMY: Sir, all the
Members who have so far spoken were liberally
permitted to  speak. There are still four or
five Members... - —. -wi; °* (interruptions)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); Just a second. Please bear with
me.

SHRI B. D. KHOBRAGADE: There are
so many view-points and all these view-
points must g on record. (In. terruptions)
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THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI):  Normally spe- TJpking, in
Calling Attention we give seven minute; or
so. That is why...

SHRIB. D. KHOBRAGADE;  All
th, parties should get an opportunity to speak.
(Interruptions)

SHRI GULAM MOHI-UD-DIN
SHAWL: A, far as tim. is concerned,
there was absolutely no bar, but when
our turn comes, as soon as we are
called to  speak................ (Interruptions)

THE VICE-CHAIRMAN
DINESH GOSWAMI): Please
first.

(SHRI !
listen to me

SHRI GULAM MOHI-UD-DIN SHAWL:
W, also must get a chance. We must be able
to meet the charge.. (Interruptions)

SHRI V. GOPALSAMY: Actually we
have deviated from the procedure that we
have adopted so far.

SHRI B. D. KHOBRAGADE: How many
minutes  wil  every  Member  get?
(Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI). I will see how » many minutes the
other Members have taken. (Interruptions) 1 am
not Shutting you out. Please permit me to have
my say. [ do not mind giving time, but just look
to the difficulties. I am to call the half-an-hour
discussion at 6.00. Under the rules cannot
postpone it. At 6.00 I shall have to call the half-
an-hour discussion. That is number one.
(Interruptions) 1 am telling you the difficulties.
It is for the House to consider. Number one, at
6.00 th, half-an hour discussion shall have to be
called.

SHRI GULAM MOHI-UD-DIN SHAWL:
This discussion started at 2.00.
(Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): That is true. Under the rules, at
6.00 the half-an-
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hour discussion will have to be called. This
discussion will have to be postponed then.
Secondly, you can continue thig discussion
but you shall have to pass both the
Appropriation Bills today.

SOME HON. MEMBERS: No, no.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): There is no way out. The
Appropriation Bills shall have t, be passed
today. You can go on. You may have to sit
up to 12.00.

SHRI V. GOPALSAMY: Usually w« are
the victims, the last people. (Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I am not shutting you out.
(interruptions) Why don't you sit down? I am
only pointing out the factors. I will give time,
but I am only telling the Members that w,
may have to sit up to 12.00 because both the
Appropriation Bills shall have to be passed
today. (Interruptions)

SHRI B. D. KHOBRAGADE: What do
you want? Everybody should get a chanc, to
speak on this important question. You decide
about Appropriation Bills.  That is your
issue.

SHRI RAMAKRISHNAN HEGDE
(Karnataka); The Bills can be taken up
tomorrow.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); Members have been given
sufficient time. And if I continue to give
time-- I do not know-the House shall have to
take a decision at 6 whether to continue this
Calling Attention after the Half-an-Hour
Discussion...

SHRI RAMAKRISHAN HEGDE: In view
of the importance of this subject and also in
view of the large number of Members
desiring fo participate in the discussion,
ample time should be allowed to this subject,
and the two Bills can be taken up tomorrow...
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THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); No, no. Let the Leader of the
House come. I have to see what he ha, to say.

SHRI V. GOPALSAMY: From the first
day of the Session we have been demanding
a discussion on this subject.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I would like th, presence of the
Leader of the House here. 1 have two
Appropriation Bills which will have to be
passed today.

SHRI M. R. KRISHNA: Probably like
many other people, you are also treating thig
subject a; something ver, unimportant....

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI!: No, no, I am not treating it so.
Mr. Krishna, I do not want a reflection, I took
the Chair just now and I rang the bell after
seven minutes in conformity with the normal
practice. I told you I will inquire about the
time that has been give, to other Members,
and I have got it before me; therefore, while
considering the case (f other Members 1 will
keep in mind the time that has been given to
the Members earlier....

SHRI M. R. KRISHNA: Ask the lea

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI). I want to point out to the
Members that during this Calling-Attention
have taken the Chair just now. And I have got
before me the time taken by the Members
earlier. Mr. Sezhiyan has taken eleven
minutes. Other Members have taken more
than eighteen minutes each. There is a
demand from the Member; who are speaking
now that they should also be given the same
time as has been given to the earlier
Members. If I deny them their request, they
will complain that I have becom, partial.
Therefore, I would seek your" guidance in
this matter of

time. At 6 we have got a Half-an-flbur
Discussion. Then we have to pas; two
Appropriation Bills. I wantr" guidance from
the House. I do not mind giving more time
because otherwise they will feel, and rightly so,
that their right has been curtailed while other
Members earlier were given more time. .. .

THE LEADER OF THE HOUSE
(SHRI PRANAB KUMAR" MUKHER
JEE) . 1 would like to suggest, you
can give some more time to those
Members as would like to speak; I
would not like t, suggest that you
should be unfair to some Members.
Only one point I would like to submit
for the consideration of the House,
through you. The iJaif-an-Hour Dis
cussion can take place at 6 O'clock.
After the Half-an Hour Discussion is
over, we can carry on with the rest
of the business which we will have to
take up and finish today

SHRI M. KALYANASUNDARAM
(Tamil Nadu): Up to what time do we have to
sit?

SHRI PRANAB KUMAR MUKHERJEE:
Today we shall have to sit. You cannot have
it both ways. I am sorry to point out, Mr.
Kalyanasundaram. Th, Government business
has got to b, finished. This is the practice.
What I am suggesting is, if you want to have
more time for this discussion, you may have.
For instance, in Planning we extended the
discussion to two days. I did not grudge it.
But at th, same time we will have to transact
the Government business also. Therefore, m,
submission is that you can give some more
time to those Members who are participating
in the Calling-Attention. I don't mind it. The
Half an-Hour Discussion can be taken up at
6. After the Half-an-Hour Discussion is over,
Government business will have to be taken
up and completed, because....

THE VICE-CHAIRMAN (SHRI
DINESH' GOSWAMI): Let m, point out the
other difficulty. Whether we take up the two
Appropriation Bills



305  Calling attention re.

or not, I am not going into that now.
I have got before me eight speakers V" ho
want to participate in this ~Tailing Attention...

SHRI B. D. KHOBRAGADE: Is my name
there or not?

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); Yes, it is there.

Then I have got before me , list of five
Members who want to make Special
Mentions. Even assuming that 1 do not give
much time to the Special Mentions, for the
eight Members | have got before me on this
Calling-Attention, I have to give time, and
there are 100 minutes before me right up to 6
o'clock out of which the five special
Mentions will take fifteen minutes. Then I
will have only 85 minutes which have to be
shared by eight speakers. If I have to
conclude the Calling-Attention before 6, 1
cannot give more than ten minutes to. each
speaker on the Calling-Attention.

SHRI PRANAB KUMAR MUKHERJEE:
I would 1i* to submit that it was decided
when the Calling-Attention was taken up that
only the leaders of the respective parties
would speak. Therefore, if other Members
want ty speak, they just cannot speak on this
Calling-Attention.

THE VICE-CHAIRMAN: (SHRI
DINESH GOSWAMI): Let us see how far
we can get it, instead of spending time like
this....

SHRI GULAM MOHI-UD-DIN SHAWL.:
Mr. Vice-Chairman, one thing I will have to
bring to the notice of the Leader of the House
and the Chair. A, far as other Members are
concerned, they spoke here and there was no
curtailment of time or limit on their speeches.
But when our turn comes, when we want to
speak and when we want a certain amount of
time, you point out that you are short of time.
Had you observed this principle or rule and
stuck to the schedule since 2 p.m. onwards
when the
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House started after lunch, probably we would
have been left with anough time now. That
is my point.

THE VICE-CHAIRMAN (SHRI DINESH
SINGH): So let us continue now and see.

SHRI B. D. KHOBRAGADE: Just one
point, Mr. Vice-Chairman. The Leader of the
House has said that oniy leaders of all
political parties were to speak. I am very
happy that my friend, Mr. M. R. Krishna.,
has become a leader of the party.

SHRI M. R. KRISHNA: These fifteen
minutes which have now been wasted could
have been well utilised by me. I was saying
that some  officials  were  feeling
Shammelessly enough—they are "™ State
Government officials—that these Harijan
depend only upon the concessions and
therefore if the concession ar, withdrawn or if
they are threatened that they will be -
withdrawn, then they will reconvert into
Hinduism.

Some enthusiasts from the Islam thought
that the, could extend some helping hand to
them by providing site for prayer--whether
they paid Rs. 50,000 or Rs. 60,000 or Rs.
70,000 for this land nobody is going to ask
where the money has come from and
probably they might have contributed
because some of them are having intimate
contact with some muslim countries which
were willing to give money—and get them
into their fold.

When this ¥d * enthusiasm is shown in a
small place like Meenak-shipuram, naturally
it will arouse the feelings of ever, Hindu even
though he might be ill-treating the Harijans.
When I met some of the backward class
people namely, the Thevars wh" ar, supposed
to be the worst enemies of Harijans because
of land and wage disputes, I came to know
that some of them were even planning to
chop off the heads of some of the Harijan
converts thinking that if they took such
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an action against the converted Harijans, n,
Harijans hereafter would be converted into
Islam.

Th, Islam community speaks about the
atrocities against Harijans. Sir,
Ramanathapuram is known throughout the
world for Harijan atrocities. One day a big
agitation took place there during the days of
Kamraj Nadar when a Harijan leader was
killed in the da, light when he was attending
a meeting. Then a big riot took place there
and, therefore, Rama-nathapuram is known
throughout the country and perhaps in the
whole world as a place where atrocities ag-
ainst the Harijans are committed regularly.
And the people wh, are responsible for this
are the Thevars who also belong to a
backward class community. But they are the
worst enemies of Harijans there.

So, the history f this iy very well known.
This is happening in the North, it is
happening in Karnataka and it ma, be
happening in many other parts. But the6e
incidents are dormant and they have not come
to lime-light. In some cases the motive for
getting converted into Islam may be personal.
It may be an individual case here or there.
After all our Constitution guarantees that any
one ca, have ,ny faith and anybody can
convert anybody. It is anybody's individual
wish. But when it is taking place on a large
scale and when certain organisations are
trying to help them, naturally we have to be
very careful.

In the first place, when Dr. Ambed-kar got
really dejected and frustrated with the 'Hindu
community, the Harijans got converted into
Buddhism. Many people did not tak, it amiss
nor they wanted to stop it. It was a poli-. tical
decision and they thought that by doing that
they were going to be better off. But when we
see the converted Buddhists asking the
Government to extend the same facilities to
them, they have already weakened
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their case. Now there is also another tendency
which is growing in the down South. Certain
communities not only Muslims but among
Hindus' themselves — I want the Harijans to
convert into Islam because if they are
converted the number of Harijans would go
down and thereby they would lose their
political rights. Sir, ever since the agitation in
Gujarat started against the reservation policy,
things have become very difficult and ver,
bad for the Harijans in every office. In Tamil
Nadu itself, in most of the offices, Sir, the
non-Harijans got together, brought out
leaflets against the reservation policy even th-
ough they are government servants and these
things have been brought to the notice of the
Home Minister.

SHRI V. GOPALSAMY: Not all non-
Harijans. That is not correct. Only a small
section of them did it

SHRI M. R. KRISHNA: Whatever it may
be, this has happened in some offices and
therefore, it looks very big. It may be a very
small section or a small percentage. But,
when it happens in a particular department, it
looks very big there, I was there hi that office
and I saw the posters and 1 saw leaflets also
and these things have been brought to the
notic, of the Home Ministry.

SHRI V. GOPALSAMY: We are totally
opposed to it.

SHRI M. R. KRISHNA: I do not say that
you are not opposed to it. But it is there and
this tendency is growing there. Therefore,
any civilized Harijan thinks that he is going
to be well treated in case he changes his faith.
Now, the converted Harijans, some of them,
came to me and told me: "I say, Islam treats
us a<; equals and as brothers whereas
Hinduism only despises us and discriminates
against us and calls us as untouchables." So,
this is the feeling which has been created
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after thirty yearg of independence. Sir, what has
gon, wrong? Are there no economic programmes
formulated M by the Government of India or the
State Governments? Are ther, no educational
benefits to these people? Sir, all these are there.
But still a man, even though he is educated, he is
a graduate and is an officer in a particular
department, feels that he is humiliated and is
treated by others worse than an animal. That is
why these things take place. In Ramana-
thapuram district a small incident has happened
in my presence, A small boy, who has been
converted into Islam, thinks that immediately the
rest of the community, which has been this boy
as an untouchable boy should respect him and
address him as 'Bhai', because the Muslims are
adressed as 'Bhais' whereas the Hari-jan boys are
addressed in a derogatory manner. But this
young boy thinks that because he is now con-
verted and he has changed his name,
immediately the entir, community, the Hindu
community, should treat him in the same way as
it would treat the Muslims. Because this did not
happen and this was not done, this fellow
immediately wanted to fight with them thinking
or hoping that the entire Muslims there would
come to his support. But there is nothing like
that. Once anything takes place, or any fight
takes place between the Hindus and the Harijans
th, Hindus engage the Muslims to suppress the
Harijans. (Interruptions)

SHRI V. GOPALSAMY: That is not
correct. (Interruptions)

SHRI M. KALYANASUNDARAM: 1t is
not correct.  (Interruptions)

SHRI U. R. KRISHNA (Tamil Nadu):
That is not true. (Interruptions)

DR. (SHRIMATT) SATHIAVANI
MUTHU: That is .ot at all correct.
(Interruptions)

SHRI M. R. KRISHNA: This happens
there. . (Interruptions)
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DR. (SHRIMATTI) SATHIAVANI
MUTHU: Sir, that is not at all correct. We
belong to Tamil Nadu and he belongs to
Andhra Pradesh. We know more than he
knows about Tamil Nadu. (Interruptions). He
may speak about Andhra Pradesh.

SHRI V. GOPALSAMY: That is not
correct, Sir.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Gopalsamy, h, has made a
point and if you think that it is wrong, yo,
kindly give the rebuff when you speak.
Otherwise, you see, th, difficulty of time is
there.

SHRI M. M. KRISHNA: Sir, Mrs.
Sathiavani Muthu can claim that she knows
more about Tamil Nadu. But I am not also
ignorant about Tamil Nadu. I go to those
place and I have gone there and I have gone
to those places where the Muslims have been
engaged.

DR. (SHRIMATI) SATHIAVANI
MUTHU; It is totally wrong. Sir, I alone am
not speaking . But there are other members
who are from Tamil Nadu and who belong to
various other parties and they ,lso object to
his statement. We all object to that, whatever
party we may belong to, whether it is the
DMK or the AIADMK or any other party
(Interruptions)

SHRI M. R. KRISHNA; Sir, I do not
know what she is triyng to say. But, Sir, in
some places, Muslims are engaged by the
caste Hindus to suppress the Harijans
(Interruptions).

SHRI U. R. KRISHNAN; Cite one

instance.

SHRI M. R. 'KRISHNA: I know it, Sir.
(Interruptions)

SHRI V. GOPALSAMY: Sir, we fully
disagree with what he says. (Interruptions)

SHRI M. R. KRISHNA: Tharefore, Sir,
on, °f tbe reasons for this..

SHRI V. GOPALSAMY: We fully
disagree.
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THE VICE-CHAIRMAN (SHRI DINESH

GOSWAMI): Just one minute.
(Interruptions)
DR. (SHRIMATI) SATHIAVANI

MATHU; He shouKT show some evidence.
(Interruptions). Sir, he should quote some
evidence in""support of this.

SHRI M. R. KRISHNA; I have enough of
evidence.

DR. (SHRIMATI) SATHIAVANI
MUTHU: You must tell in which village it
has taken place. (Interruptions) Sir, he should
not say things llloe this. He must tell in
which village this has taken place,
(Interruptions). You must teH in which
village or in which town this has taken place.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Just a minute, Mr. Krishna
(Interruptions). Just a minute. Now. Mr.
Krishna has made a point whten the
honuurablte lady like this. He must tell in
which village a point which the honourable
lady Member thinks is not correct. She has
alreay made her point. Now, '10th the things
have gone on record. Now, let Mr. Krishna
continue. I don't think any verbal exchanges
will improve the situation.

I don't think any verbal exchanges will
improve the situation.

SHRI M. R. KRISHNA: The reason was
that the Muslims were also vociferous and
who could fight; they can come to their aid if
they are converted. They want to strengthen
their own position. They think that if they are
with the Muslims, no other community will
be able to attack them This is one of the
reasons why they wanted to change their
faith. Therefore, Sir, in Tamil Nadu, as I said
earlier, the atrocities are even today growing,
even amongst the educated. He does not feel
that he is a respected man in the village or in
the office. This is happpening not only in
Tamil Nadu. In Tamil Nadu it has come to
the surface, and the people who have been
converted are openly talking about it.
Therefore, the whole House is agitated about
this. But this may be true in other
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States also. Therefore, Sir, if you think of any
remedy to stop this thing, it is impossible. It is
impossible for anybody, whether it is
Shankracharya £ or anybody else, to stop this
kind of feeling and this kind of attitude. Tt is
impossible, because everyone knows, what they
preach outsicfe they canuot practice in the
house. They may have dining arrangements;
they may have festivals and make the Harijans
come and eat with others. But, Sir, it is just a
farce. It is a waste of money, and it does not give
any importance to anybody. If the State
Government is honest, this kind of inter-dining
can take place in the villages where the village
leaders with their families car. come and dine
there. It is not done. It is done in choultries..
(Interruptions) .

DR. (SHRIMATTI) SATHIAVANI
MUTHU (Tamil Nadu): He is completely
misleading the House. This inter-dining took
place in all the temples not in the damned
villages as he says. (Interruptions)

SHRI M. R. KRISHNA: Dr. Ambed-kar
said: When we ask for cheese, don't give a
chalk. This is why in Tamil Nadu, in Kerala,
the temple entry agitation was started by very
great people like Kalappan. Rajaji and others.
Why should we forget the history of Tamil
Nadu? Is it not <= till today practised in some
places? Are the Harijans allowed to go in a
procession, in a marriage? Are they allowed
to have their shoes, chappals, and walk in the
streets of th, Hindus? It is not. Even today in
Tamil Nadu who can deny it?
(Interruptions)

DR. (SHRIMATI) SATHIAVANI
MUTHU: All this , misleading (Interrupters)
These atrocities and these kinds of disparities
are in all the States, not only in Tamil Nadu
(Interruptions). He must admit that it takes
place in the States. I think there ar, many
caste Hindus who go these places in Kerala
without the upper class.

SHRI M. R. KRISHNA: Sir, the 'ady
Member who represents this community says
that because™'tome caste Hindus are not
allowed in the temples,
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therefore the Harijans can also be denied that
right. But, Sir, one thing is

voluntary, the other is a forced thing. Can t
we find out this difference? You are forced,
whereas the other fellow is practising it
because he wants it. Sir, I say that the remedy
is very difficult. Equality is the thing whicii
has been talked about by Pt. Jawahar-lal
Nehru, and D'r. Ambedkar wanted it in the
Constitution because he thought that until
equality of opportunity is given to these
weaker sections it would be impossible to
change the mind of caste Hindus to respect
the Harijans. Where is the equality? I do not
think any mighty State Government can claim
to have achieved land reforms, howsoever
great reformist the Chief Minister may be and
howsoever powerful the parties may be.
There is no State Government which can
claim they have been able to implement the
land reforms. Who are the agricultural
labourers? They are the Harijans. Is there
even one State Government which could
implement even the minimum wages laws?
Even if the wages are not given to the
agricultural labourers and they

I are provided with better housing facilities,
that itself will be able to solve many evils.
But even that is not done. Somebody was
asking about separate settlements. It is not
question of separate settlement for the
Harijans. All the Harijans stay on the
outskirts. They don't stay in the same village.
Mr. Gopalsamy might have tried to do
something during his time. But even today,
whether it is Andhra Pradesh or Karnataka or
Tamil Nadu, the Harijan cheries are outside.
The Harijans, with all the benefits of the Five
Year Plans, have not been able to improve
their lot. No caste Hindu wpuld like to stay in
the Harijan village because there are no roads
and he does not get the amenities. He does
not 'lave even drinking water. Therefore, no
caste Hindu will go to a Harijan village even
it has been recently constructed. Similarly, no
Harijan is given enoujli money to enable him
to construst a house in a caste Hindu locality.
Well, some of the officers who are entitled
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to get house building loans might have
constructed houses in t&e caste Hindu
localities. But the small man and the ordinary
Harijan cannot get a loan. Therefore, he
cannot get enough money to construct a
House. That is the position even today in
almost all the States and no State
Government is able to solve that problem. To
be able t, give them equality, you will have
to forego a lot of things. First of all, even that
18 per cent reservation has not been filled up.
In no Department it has been filled up and
Class I and Class II quota remains unfilled.
Therefore, the talk about equality is useless.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMY): Please cooperate with me.

SHRI M. R. KRISHNA: Therefore, these
conversions may lie taken lightly by some
people. But what I imagine and what I fear is
that this tendency is dangerous. Today it may
be a small area in a district. But the man or
the Harijan who is getting converted is not
doing so out of love for the religion. He is
"getting converted out of hatred or out of
revenge against a particular community.
Therefore, with this revengeful mind, when
he is converted, he uses all his time zo find an
opportunity to see that the other community
which has suppressed him is dealt with. This
kind of conflict is going to take place in
almost every place. It may not happen today
because the Central Government is under a
very able leader. But when the State
Governments become weaker, these things
will try to come up. In case there is any
danger to the security of this country, the
small pockets where a man gets converted
without any motive and without any ideology
may be used and induced to play a role which
may not be very healthy. I am not prepared to
say that the people who have got converted
have got converted because of money. That is
far from my mind. But the money is also
being utilised in a common way. I won't say
that the money is not there. Money is enough
and money is coming through so many
sources which one cannot easily find out.
The harmony and  the peace of
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every State and every area is in danger and in
case India is called upon to face some kind of
external danger, then at that time, this small
man who does not know why he has got con-
verted and who gets cnonverted be- -cause he
does not like somebody, can become very
dangerous. This man can also become very
dangerous. Therefore, the economic
programme for the weaker sections should bt
the primary concern of the Government of
India. When the Government of India finds that
the State Governments ai' lethargic in some
States the Government of India will have to
take steps and see that the economic program-
mes are implemented properly. The 20-point
programme and even the component plan about
which the Minister is very familiar have to
undergo a drastic change so that very speedy
implementation is ensured and the real
economic benefit is given to the weaker
sections, and this kind of things can be
avoided.

SHRI HARKISHAN SINGH SURIJEET:
Mrf Vice-Chairman, as you know, so far as I
am concerned. I have no difficulty in this
respect because I do not believe in any
religious philosophy. But at the same time I
stand for the freedom of religious worship and
that is why I am not .opposed to any
conversions if they take place from one
religion to another religion. But here. Sir, the
Home Minister has tried to evade the issue
posed here completely. We did not ask the
Home Minister to state here what the legal and
the con stitutional position is. Everybody
knows that. Sir, certain things have happened
and we wanted to know what is behind that. Is
there anything behind that? What is stated by
the Home Minister here is, firstly that this is
not new in India; this has been liap-pening
earlier too. Secondly, he has stated the
constitutional position that India being a
secular State, the Constitution guarantees
liberty of faith and worship to all citizens and
the right freely to profess, practise and propa-
gate religion, provided that this nght does not
contravene the provisions of
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Part III of the Constitution, and does not
impinge upon public order, morality and health.
After that, thirdly, he states that it is expected
that the indi- " vidual's right of conscience will
be exercised in an atmosphere free of coercion
or inducements. But he does not dilate upon it.
He does not say about this although it is being
referred to that some such thing was there. And
lastly he said, "We are confident that the State
Governments will take appropriate action if any
violation of law or threat to peace occur."

Sir, what is the answer which was expected
of the Call Attention motion? We wanted
something more to know. And many
Members from both the sides have stated that
really the thing behind is the frustration
among the Harijan today. After so many years
of independence, what is happening? After so
many promises, they have seen the welfare
State, they have seen the socialistic pattern of
society, they have seen the socialism being
built in India not for them but for the
landlords and the Tatas and the Bir-las. And if
we go into the factual position, as my friend
on that side has also stated, so far as land is
concerned, the land was being promised day
and night but ultimately when it comes to
reality no land has been provided for the
Harijans. Not to say of the land, promises
were made all these years that house-sites will
be provided. Where are the house-sites? I
remember, Sir, that it was promised in Punjab
that they would be provided the house-sites.
Gianiji is not here. He was the Chief Minister
at that time. He had stated in a letter to me
that every Harijan would be provided with a
house-site by August 15, 1973. He gave it in
writing, and he made the statement that
everybody will be provided. But when we'
found the result, Harijans were asked to go
somewhere where the burning ghats re there
or somewhere outside the villages. ' Even
today I would like to know in how many
States they have been provided house-sites
what to say of the provision of the other
"{Sings? If you come to the question of
unemployment agricultural labourers, what is
the posi-
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tion? My friend stated here and I had also
stated that one and a halt years back a
committee had recommenced to the Centre to
have a central legislation, to protect the
interests of agricultural labour on wages and
other matters. But nothing has been done in
that respect. If you go into the other matters
also they are the worst sufferers. In
unemployment they are the worst sufferes.
Those who live below the poverty line they are
worst effected. This figure which has been
given by the Planning Commission, it will
show that 75 to 80 per cent of the Harijans are
unemployed. If this is the condition, leave
aside the
it social oppression. It is the economic
exploitation which is the wrost exploitation
and it has been exposed by many committees
private investigation on the bonded labour
has also exposed the hollowness of the claim
made. Who are the bonded labourers today
after 34 years of independence? These are the
Harijans who are found in many States and
the Home Ministry would deny the existence
of bonded labourers and say that they have
been settled. But they att not settled. They are
there every where if eyes want to see them. If
this is the situation in the economic sphere
then what is it in the social sphere? In the
social sphere condi-
tions are very bad. IT a man is not treated as a
human Being after 34 years of independence,
you are not able to create that confidence in
him, that confidence is not there, then how
will he react?. He will try to find out various
ways if the man has some dignity and he is in
search of protecting that and he will be doing
all *he.se things. Socially they are too much
of an oppressed section. I do not claim to be
an authority on religion. But one thing we
know. This caste system which has entered
India, this Manu Smriti, thi; should be
discarded. The religious philosophers when
they talk about religion they talk of equality
and say that every religion guarantees
equality, but in reality there is no equality, if
you enter somebody's house you have to sit
somewBere at the door and this humiliates
you. You do not
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feel yourself to be a free citizen. You feel you
are a second blass citizen. This is how the
persons are being treated. We respect somebody
who has got some property. I do not mind even if
one acre of land is given to landless let it not be
ten acres. But even if one acre is given it gives
him a sense of property. It is only the sense of
property in the upper class people that they
consider themselves 1 superior. Whenever the
agricultural labourers in a place get together and
make a dtmand for rtasonable wages, the owners
join together and say, w* boycott them, we do
not allow them to come to the fields. This type of
things are happening and this type of oppression
is continuing. This is the type of social and
economic oppression that is going on. In this
type of caste system a man is not treated as a
man after 34 years of independence and that
confidence the Government has 'not been able to
create. That is why if that feeling comes and
frustration comes, naturally he will try to find
many ways, be it Buddhism or be it Islam or any
other religion. He is in search of dignity and for
that he is struggling and he is trying to find his
way. If this is not realised in time, nothing will
help you later.

I will tell you what is happening about this
reservation question. What is the reservation?
What is this anti-reservation movement? The
reservation affects just one or two per rent and
not more. Total reservation does not affect
more than 1 to 2 per cent of their population
and 98 per cent are without anything. Even
then you find that nobody is to take their care.
If you go through this list, you will see that
even after 34 years you have not been able to
provide any Class I or IT jobs to these people.
You are not in a position to get some people
who can fill these vacancies. See how they are
treated? I may tell you that so far as the upper
caste people, to whichever religion they may
belong to, are concerned, so far as the
atrocities on Harijans are concerned, all of
them join together against Harijans for social
oppression and they will cover each other
belonging to different parties
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J3hri Harikishan Singh Surjee'! so that that
thing is not exposed. This is the position. I
will give you a recent example and I will tell
you what is going to happen in many States.
The students are not helped. In Patiala
Medical College recently results were
announced. In the staff not a single man is a
Harijan or Scheduled Caste. Whether they are
senior professors or junior lecturers, you will
find the rame feeling. You go to any college.
In the minds of those teachers, the senior
lecturers and others in the medical profession,
the feeling of casteism is predominant. Now,
Sir, the results were out only recently of the
second professional examination. Out of 157
students, the result of 150 students way
declared, out of which 9ft passed. So, the pass
percentage was 65.8. In the case of Scheduled
Caste students, out of 36 only 3 had passed,
and their pass percentage came to "8.3. You
can go and investigate. I would like anyone of
you to go there and see. They are brilliant
boys but they are being deprived of their right
to get into the medical profession because on
the top there are upper-caste people sitting.
And there has been some agitation also
among them when they wanted to defend the
honour of the nurses, and they gathered
together. Eighteen students Were suspended
out of which twelve belonged to Scheduled
caste. This way they are being deprived of
their chance. And out of those students who
had passed, I will tell you who are the
students who were at the top. They are the
sons of senior professors! This is what is
happening. I am telling you of this one
particular institution. I have seen in Bihar
how feelings were aroused in the recent past.
But nobody is bothered about it, they do not
want them to go up in life, and there is no
democratic movement or a natiorml feeling to
be aroused to defend them. When these things
are happening some one may feel the
frustration and he may try to find soma other
way. But we should not be so worried about
it. We should only be worried about one
factor about which the Hortui Minister has
also not said anything, There should be
freedom
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of religion to everybody and complete separation
of State from the religion. The State should not
meddle with religion. You guarantee full
freedom. iaT" the matter of religion; there
should be no meddling with it; you should not
confuse State with religion, as you find being
done in various States. There should be no
patronage from the State in this regard.
Otherwise, there are going to be very dangerous
consequences. As a result the same theory will
come up because this country is composed of
Hindu majority. Whether somebody from this
side or that side raises it, the same theory will
come up. What we are worried about is that the
foreign powers should I not conspire in our
country, whether they are in the form of
missionaries or otherwise. Of course, some
missionaries are good. But I am talking of those
coming from foreign countries. Of course,
certain missionaries we find doing good social
work, I am not blaming all the missionaries. We
are worried only where foreign powers come
here in the form of missionaries tnd they begin
interfering. That is what would harm the unity
of the country. We should be worried for that
only, not for these conversions, if somebody
wants to embrace some other religion, it is for
him to do so! religion is only a means of
communication between the man and God. Let
him have his | own way; we need not be
worried. I would not take the time of the House
on this issue. The main point for a sober
consideration is that unless social oppression of
the Harijans the worst economic exploitation of
the Harijans is done away with, this issue will
come up again and again and it is for the caste
Hindus to think about it as to what they have
been doing so far for centuries. Therefore, this
issue needs to be debated upon in this light. Let
the Home Ministry come up with cases which
they have investigated into and highlight the
cases of this problem and the remedy which
they are going to take; otherwise this problem
wlli remain for ever.

SHRI M. KALYANASUNDARAM: Mr.
Vice-Chairman, Sir, the issue of
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conversions has received so much attention in the
country that we are also ".compelled to discuss
this itsue. Even “n the few incidents which have
taken place, what are the reasons for the Harijans
to get converted to Islam? The Home Minister
does not appear to have studied it, or, I do not
know whether he wants to suppress it. After 30
years of Independence and after so many
concessions have been promised, what is the
result today in the case of the Harijans, especially
in the rural areas? Are they free from oppression,
social oppression? Are they able to work and
earn? Even now, there are areas where for the
same work, if it is done by other caste people,
higher rate of wages and if it is done by the Hari-
jans, lower rate of wages. Even now, this is
happening. Sir, these atrocities are taking place
not only in Tamil Nadu. This is happening
everywhere. This happens irrespective of who is
the Prime Minister, who is the Chief Minister and
which party is ruling. I do not want to go into the
details. The Harijans today seem to have reached
an extreme point of frustration. They do not even
care for the concessions which ar-' promised by
the Government. They know that if they get
themselves converted to Islam, they will lose all
the concessions. I have * talked to some of these
young people. They say 'We do not care for these
concessions; we care for some dignity and self-
respect'. This seems to be third feeling. The
second point is safety against oppression.

Now, Sir, this is being exploited for whipping
up communalism throughout the country. This is
the danger. If people are interested in saving
Hinduism, this is not the method. I find people
taking too much interest in these conversions.
After all, what is there? What is there whether he
is a Hindu or a Christian or a Muslim? He should
have the feeling that he is an Indian. g This is
more important. Sir, conversion to other religions
alone will not solve the economic problem. To
some extent, it may solve the social problem. 1
have some instances from my
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own place, where Harijan Christians are
treated differently from the other Christians.
Even in Christianity, there is no equality.
There are separate burial grounds and separate
place ot worship for the Harijan Christians
and other Christians. All these things continue
even after those people have converted
themselves to Christianity some three or four
generations back. This happens in a place like
Tiruchlra-palli. Political parties also take
sides-Those who are Caste Hindus go with
their own section and so on. Not only the
religious people, but even the political parties
should share the responsibility for this sad
state of affairs today,

In regard to the services, the burning
question is about promotion. The Constitution
provide for it. The Supreme Court ruling is
there. But still, the Harijans do not get their
quota in the services, in regard to promotion
to higher posts. Now, there are two classes in
the services. One is the Scheduled Castes and
Scheduled Tribes and there is another class,
namely, (O. C.) other classes. These people
are organised against the Scheduled Castes
and Scheduled Tribe, To run the
administration in the Government is
becoming difficult because of this whipping
up of the caste feelings. So many reforms
have taken place. So many reformers have
preached. But still, casteism is getting deeper
and deeper and w*e and worse. We must
examine why it isso. The

5P.M.

basic thing is, the economic situation is
becoming worse. Just as the Untouchability
Act i* " paper, MRTP and FERA also are of
no good. In spite of these Acts rich is
becoming richer and poor is becoming poorer.
You cannot separate social reforms from
economic reforms. Both must go together.
Social equality can be achieved only if there
is econdmic equality. I, other religions, at
least m name all are equal, but Hinduism is
the only religion which sanctions
untouchability. This is the speciality
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of Hinduism. Apart from chaturvar-nama
there is panchama also. So let those who want
to defend Hindustan answer thig question. Is it
not a fact that Hinduism fends on untouchabi-
lity? Now Shankaracharya sends his emissary
to these places, to Meenak-shipuram. Can any
Harijan approach or go near Shankaracharya
for worshipping? Can a Harijan touch his feet
for worshipping? Even a non-Brahmin cannot
go before him. If he wants to garland him, h,
should send the garland through a Brahmin.
Such is the concern for Hinduism. These are
the religious heads who want to defend
Hinduism. Now they are worried and they say
all these things. Now, What should”"
concern

our nation is the way it is done. Let us not be
afraid of Islam. There were the days in the
past. What about Islam? Are they not killing
each other in Bangladesh? Are they not killing
each other in Iran and Pakistan?. It is being
treated as if Islam is unified religion, there is
no difference, there is no kill'ng. As far as I
am concerned, all religions have become
irrelevant for the way of life in this world. But
because for more than 3 millenneum people
hav» been taught in a particular way about
fate, about God, about birth after death, about
punyama and papama, it is very difficult to
get away from these super-stit'ous ideas. Then,
I think we should be vigilant against foreign
infiltration, whether it is from America or
throuah other countries, either through Chris-
tian missions or foreign miss'ons or any other
religious institutions. The Government must
be careful. We do not want other countries to
fish in troubled waters in our country. It is our
internal affair and we have the capacity to deal
with the internal situation. Nobody need
interfere, nobody should be allowed to come
in, but at the same time we should not
overplay as if some Muslim institutions are in-
ducing; it is an insult to Harijans. When they
forego all these concessions granted by our
Constitution, do you
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think these institutions can offer them better
incentives? It is not a correcj”, approach to the
problem. Some of these communal forces who
want to us, this for whipping up Hindu
coramunal-ism hold conferences. What type of
back-drop is shown? A map of India before
Partiton—i.e. including Pakistan, Bangladesh
and our country—is shown, that that should be
the end. What does it mean? To justify that, they
are spreading the propaganda that some forces
are trying to Islamise India. If Hinduism cannot
sustain itself on its own, let it go. You cannot
defend it this way. By bloodshed, you j cannot
build a religion, or defend a religion.

Now the danger is that these communal
forces are using these conversions.
Conversions there have been i« Tamil Nadu
earlier also. Even last year, some prominent
man, a Harija* belonging to the Congress, got
converted into a Muslim. Then nobody shout-
ed about it. Now there is so muck shout'ng,
over-playing and over-doing, only to whip up
Hindu communalism. That is the danger.

Coming to the point, what the Government
should do, I would like to ask these
Shankaracharyas, the heads of these religious
maths, are they prepared to give lands to these
tillers? All those tenants are Harijans. In
Tamil Nadu alone, there are 8 lakh acres of
land cultivated by Harijan tenants, belonging
to these maths and temples. If th, Government
touches those lands these peopl. shout. Are
they prepared to give those land's and is the
Government prepared to compensate fo, the...

SHRIMATI MARAGATHAM CHAN-
DRASEKHAR (Nominated): They may be
working on the land, but they do not possess
the lands of the maths; the intermediaries
possess them.

SHRI M. KALYANASUNDARAM: In

Thanjavur, they are tenants. la some places
what you say is correct.

THE VICS-CHAIRMAN (SHRI DINESH
GOSWAMI): Will you now cow-elude,
ple*M?
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SHRI M. KALYANASUNDARAM: . We
have still got a large number of tenants who are
Harijans. Land reforms are not properly
implemented. They should get their lands; they
should get their house-sites; economically they
must be helped to come up. Those who are
educated people, they have got their grievances.
Those who are not educated, they have got
different problems. These two have got different
problems, and the Government owes a duty to
attend to these problems. The Constitut'on
provides for it. These things must be attended to
more vigorously. The Commissioners are there
and complaints are made. They go and
investigate and send a report and they are
satisfied. It is a challenge to all the democratic
and secular forces in our country. Let all the
parties take the responsibility. It is no use
blaming one aga'nst the other. Let all the parties
forget the electoral advantages alone that will
come. Let us go to the people with the real
desire to give confidence to these Harijans. What
is needed is that they should be given confidence
that they will be safe irrespective of whatever
religion they pursue.

SHRI V. GOPALSAMY: Mr. Vice-
'Chairman, Sir, today is the birthday of that
great statesman, dear 'Anna’, who founded the
DMK Party, who gave "the clarion call to
carry on the crusade against the caste system.
With all fairness and sincerity, I would like to
contribute to this discussion.

Sir, mass conversion has become the most
controversial issue of 1981. But th's is not a
new phenomenon. Conversions have been
taking place for all these years. The birth place
of Shan-karacharya now has become the Chris-
tion fort in Kerala. The mass conversions which
took place in Meenakshipuram in Tamil Nadu
on 19th Febru-- ary, 1981. were highlighted by
the nress as it some bomb-shell has been thrown
on Hindu religion. Imroed'ate-ly all the
mathadhipatis, Sankarachar-yas, sadhus and
sanyasis raised their banner, readied their
armoury and gave the sl*jfa» "Save Hinduism"
"Invasao,

of foreign money" and "influx of petrodollars"
were wonderfully discovered by certain
personalities  irrespective  of  political
affiliations—I repeat, by certain personalities
irrespective of political affiliations—and also
by some organisations. Is it true that petro-
dollars have been the root cause for mass con-
vers'on in-Meenakshipuram? Some of the
Members in this august House have said that
they visited Meenakshipuram. I humbly
submit that I am a person who comes from
that area. My village is hardly 13 miles from
Meenakshipuram. I am a native of Tirunelveli
district. Here is a cassette in Which I have
recorded the versions of all converts and non-
converts and also the Hindus who belong to
Meenakshipuram. If anybody is interested to
hear about what has happened in
Meenakshipuram. I can translate it for them. I
have tape-recorded them in the cassette.

What is the view of the people wh*
are living in Meenakshipuram? The
people of Meenaksh'puram village are
well-settled. To a certain extent they
ar, economically well off. (Interrup

AN HON. MEMBER: You better play it.
(Interruptions)...

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): There is a certain procedure.
You can't just place it o» the Table of the
House.

SHRI V. GOPALSAMY: If anybody is
interested, I can translate it. The Home
Minister himself visited. . (Interruptions)

THE MINISTER OF STATE IN THI
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): 1 have gone
there, I met them. I talked to them.

SHRI V. GOPALSAMY: That is why I am
saying it I am coming to that Point.

The people in Meenakshipuram village are
economically well-settl«d. Many of them
have their own landt a«d
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[Shri V. Gopalsamy] others are the tenants
of the landlords. Honourable Members of this
august Hiyjse will be surprised to know that
the Harijans in Meenakshipuram village
themselves have established three Hindu
temples with their own money and not with
outside money. One Kali temple there is
having property worth two lakhs of rupees.
Even then they walked towards Islam.
Actually, temples are built by Harijans in
Meenakshipuram village but, even then, they
walked towards Islam. When I put the
question, "Are you eager to get Gulf jobs?"
immediately they said, "Who told you? We
are not for Gulf jobs. We.have our own lands
to till." "Then why have you changed your
religion?" They said, "We are not at all
prepared to bear the social indignities which,
have been practised on us all these centuries.
We are not "for that."

Sir, particularly, the rising generation of
Harijans—the younger  generation'—is
militant. So they have walked towards Islam.
What is their argument? They say, "When we
embrace Islam and when our children and
grandchildren are called 'Gulam Mohammad'
or 'Abdul Kader' they will escape from the
stigma of being called Harijans." Not only
that. The Harijans are already kept outside the
fold of the Hindus. They are not called
Hindus. We have distinguished them by
calling them Harijans, apart from the caste
Hindus. We are not calling them Hindus. We
call them Harijans. But when they embrace
Islam we say that much harm has been done
to the Hindu fold.

There is another argument. When we say,
"You will lose concessions, you will lose job
opportunities, you will lose opportunities to
get admission in colleges" they say, "We don't
care for them. We want social respect and so-
cial status. We don't want any petty jobs in
this country". This is their argument. There is
a tremendous influence created in the minds
of the Harijans.
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I don't want to drag in any of the political
personalities who visited that place, but I am
compelled to say cer’y, tain things because Dr.
Bhai Mahavir, a learned Member, has
expressed certain views. He said that because
of some notorious smugglers and because of
the counterfeit case, these people embraced
Islam. Nothing doing, Sir This statement was
given by Mr. Vajpayee when he visited there.
Because of their visit what happened? Thirty
families have embraced Islam after their visit.
When they wanted to protect the Hindu
religion, what happened? And the other thing Is
that the Sankaracharya gave a statement which
appeared in the press. The educated people
there put the question to me, "Have you read
the statement of the Sankaracharya, what he
has said?" "Because these Harijans are poor,
because they take hooch and other illicit liquor,
they have to face the police wrath. That is why
they have embraced Islam." That is the
statement of the Hindu religious head. Actually
the people are very much agitated. Where the
Harijans are prepared to take out
demonstrations, they consider these de-
monstrations as gimmicks. After three decades
or more after Independence we are talking
about samabandibhojavam and temple entry.
When the Harijans enter the temple, are they
treated equal to the caste Hindus? That is the
question I would put before the Hindu zealots.

During the DMK rule in Tamil Nadu, we
wanted to give equal status to the Harijans?
That is why the Tamil Nadu Government
during the DMK rule passed a legislation
called The Tamil Nadu Hindu Religious and
Charitable Endowments (Amendment) Act,
1970 so that any person, irrespective of his
caste, could become an ar-chaka if he
possessed the necessary knowledge and
qualifications. Immediately, tho zealots and
fanatics of the Hindu religion were very much
agitated. They rushed to the Supreme Court
and filed a writ petition challenging the Tamil
Nadu Act as an interference in the Hindu
religion. A five-Judge Bench
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gave its verdict. I would read excerpts from

the judgment:
Any State action which per
mits the defilement or pollution of

the image by the touch of an Archaka
not authorised by the Agamas would
violently interfere with the religious
faith and practices of the Hindu wor
shipper in a vital respect and would,
therefore, be prima facie invalid
under Article 25(1) of the Constitu
tion."

Sir, is the Constitution so sacred? Have
we not amended the Constitution?

When the Harijan is not permitted to enter
the sanctum sanctorum, when "he is not
permitted to enter the garba-graha, when he is
not permitted to touch the Hindu idols, why do
they advise them not to go over to Islam and
remain with the Hindus? In the name of the
caste system sanctioned by the Hindus over
thousands of years, these Hari.ians were
treated like dirt. When dogs, donkeys and
buffaloes and pigs were permited to enter the
streets of the caste Hindus, they were not
permitted to enter those streets. To get entry
there leaders had to protest: then the leaders
had to fight. If learned Mr. P. Ramamurti, the
Marxist leader, had been present, he would
have given any number of illustrations with
Sanskrit shalokas supporting my case.
Because time with me is short, I am not going
into that. So we pre not prepared to allow
them to enter the temples, we are not prepared
to treat them as equal with others. And then
ultimately when they go over to Islam, we say:
Oh, petro-dollars have come, foreign money
has come. Where had these sadhus and
sanyasis gone ail these years?

Not only that. In this context, because the
administration of the Tamil Nadu Government
was referred to Ly the Mover of the Calling
Attention, and also by some other learned
Members, it would be very proper if I say that
the Tamil Nadu Government has miserably
failed to protect the Harijans in the State.
This is not my

#Not recorded.
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statement. (Interruptioyis) 1 am here to
substantiate what I have said. (Interruptions)
Please listen what I am I going to say. When
the religious heads Tankasi, a town nearby
Meenakshi-puram, one religious head, His
Holiness Ramdoss Swamigal of Malaysia,
who is himself a Harijan, said:

".... It cannot be denied that Harijans were
harassed by the police. The AIADMK
Government had turned a blind eye to
the harassment. .."

"The Hindu relighon and its prin
ciples were mutilated by the actions
of the Hindus and the Governments.
Th, mutts and their heads were only
preaching and unfortunately did not
do anything for the upliftment of the
Harijans." (Interruptions)

DR. (SHRIMATI) SATHIAVANI MU-
THU: He says he is from Malaysia. How is
this relevant? (Interruptions)

SHRI U. R. KRISHNAN: The speaker
h'mself says that he comes from a place 30
miles from this place. Where was he at that
time? (Interruptions)

SHRI V. GOPALSAMY: You cannot shout
me down (Interruptions) Have they taken
measures to protect the Harijans? When the
DMK was in power, we constructed 40,000
houses and we gave them freely to the Hari-
jans. When the AIADMK came to power, that
whole scheme was thrown into the dust-bin.
The scheme which was promulgated during
the DMK rule was thrown into the dust-bin.
Also I would like to say that even a Harijan
girl, a 21 year-old girl by name Gyana-
sundarl, when she was working in the
office of an AIADMK MLA
ruptions)

DR. (SHRIMATI) SATHIAVANI MU-
THU: It is sub judice. (Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH

(Inter-

GOSWAMI): Are you on a point | of order?
Mr. Gopalsamy, please sit ! down.
(Interruptions) Nothing is to goj on record.

SHRIV. GOPALSAMY: *
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THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Gopal-samy, nothing is
going on record.

SHRI V. GOPALSAMY :*

DR. (SHRIMATI)
MUTHU):

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Nothing « going on record. Mr.
Gopalsamy, just a second. Will you kindly sit
down? I am on m, legs.

SHRI V. GOPALSAMY:

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Gopalsamy, I am on my
legs. Kindly take your seat.

SHRI M. KALYANASUNDARAM: On a
point of order, T am raising a point of order.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): First I am on my legs. Mrs.
Muthu, are you raising a point of order?

DR. (SHRIMATI) SATHIAVANI
MUTHU: Yes.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): if you are raising a point of
order, I will listen to the point of order.
Otherwise I will submit that if you think Mr.
Gopalsamy is talking irrelevant things, I
cannot shut him out. 1 will request you not to
interrupt. If you have got something to say, 1
will give you an opportunity later on.

DR. (SHRIMATI) SATHIAVANI
MUTHU: My point of order is, he is referring
to the murder of a girl aged 21 years. That
case is in the court. It is sub judice. Only
when it is decided in the court, he can say that
the girl was murdered.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): All right. Mr.
Kalyanasundaram, do ouy want to raise a
point of order?

SHRI M. KALYANASUNDARAM:
The incident about which the hon.
Member  said is  sub judice. It s
pending in the court.  The Govern-.) ment
is taking action. There are two I versions.
Now it is before the court. '

SATHIAVANI

*Not recorded.
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Let ui nat involve ourselvea in it-Further this
is a Tery sensitive issua. If it is bad in Tamil
Nadu, in no other State it is better. I can
challenge that.

SHRI V. GOPALSAMY: That may be
your view.

SHRI M. KALYANASUNDARAM Let us
not try to. politicalise it. (Interruptions) .

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Well, Mr. Gopaisamy, 1 will
request you. You are entitled to have your
say. But I will request you not to make it a
debate between the DMK and the AIADMK.
You know the sensitivities of the other
Members; also.

SHRI V. GOPALSAMY: I do riot usually
speak irrelevant things. When matters have
been referred to in this House about the
treatment of Hari-jans in Tamil Nadu...
(Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now, please conclude.

SHRI V. GOPALSAMY: When the Prime
Minister has referred to it, when it has
appeared in the press, how can it become sub
judice? When the Prime Minister's letter
appeared in the press saying, "Take
immediate proper action. ., what is sub-judice
about it? There cannot be a point of order on
that. When that girl was found dead in the
office of the AIADMK MLA, and it was
brought to the notice of the public...

DR. (SHRIMATTI) SATHIAVANI
MUTHU: For that you go and fight it in the
court, 1 don't mind. But the matter is sub
judice and you cannot raise it here...

SHRI V. GOPALSAMY; What is your
reply? What happened to that housing
programme? What happened? Forty thousand
houses were built during our regime and they
were given freely. What happened fo that
programme?...

SHRI SADASHIV BAGAITKAR
(Maharashtra): On a point of order...
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SHRI V. GOPALSAMY: What happened
to that housing programme? What did you do
with that scheme?...

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Gopal-samy, he is on a
point of order. Please sit down.

SHRI V. GOPALSAMY: * "

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Reporters, don't record of what
Mr. Gopalsamy says.

SHRI V. GOPALSAMY:

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Gopalsamy, please sit
down. He is on a point of order.

SHRI DHARAMAVIR: Sir, on a point of
order...

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Gopalsamy, please it
down. I have to listen to the two points of
order.

SHRI V. GOPALSAMY:

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Gopalsamy, please sit down
for a moment and listen to me. It is rather sur-
prising the wa, it is happening now. Let me
first point out, when this Calling-Attention
debate was admitted, it was decided that
Members would speak with restraining voice
and would not introduce controversies which
might defeat the very purpose of the debate. I
would request, Mr. Gopalsamy, you have
made your point, let us not carry it to the
extreme position of scoring a point or making
it an issue between DMK" and AIADMK,
what DMK did or what AIADMK did. 1
would request you kindly to confine yourself
to the main sphere of the debate. Meanwhile,
there are two points of order and I would like
to hear them.

#Not recorded.
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SHRI SADASHIV BAGAITKAR: My
point of order is, the subject-matter of the
Calling-Attention...

DR. RAFIQ ZAKARIA (Maharashtra):
He has already ruled on that
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SHRI SADASHIV BAGAITKAR: The
subject-matter of the Calling-Attention is a
limited one in the sense that n, State policy,
no Ministry, no statement Or utterance of
Ministers, is involved in the debate. If any
such thing is to be mentioned, it can be
discussed or mentioned only in a limited way.
Therefore, i think considering the seriousness
of the subject-matter I would request the
friends from Tamil Nadu to keep that in mind
and not bring any party politics in it;
otherwise, the subject-matter of the Calling-
Attention will be distorted...

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): All right, I have got your point,
please sit down. Now, the other honourable
Member, do you want to say the same thing?

SHRI DHARMAVIR: Yes...

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): That is all right then In fact that
is the very request that I was making to Mr.
Gopalsamy and others. The point is that
normally the Chair does not rule out
something on the point of relevance. But if
you want to say something about Tamil Nadu,
as the Calling-Attention has been framed, I
cannot say that it cannot come in. But as it
was already agreed that this is a very
sensitive subject and
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it will be treated with seriousness and
responsibility, i would request the Members
from Tamil Nadu, Mr. Gopalsamy and others,
to come to the main subject, because, I think
this is not really a question only of Tamil
Nadu; we are facing the problem all over the
country. Therefore, Mr. Gopalsamy, please
conclude now.

SHRI V GOPALSAMY: Mr. Vice-
Chairman, ...

SHRI K. K. MADHAVAN: Sensitivity is
not for Harijans. it is for others...

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): 1 said the subject is sensitive.
The subject is not 'Harijans'. Yes, Mr.
Gopalsamy, please conclude.

SHRI V. GOPALSAMY: Now, what are
the solutions for this problem and how to stop
this exodus? I am not a person who is very
much concerned to protect Hinduism. If the
religious heads of the Hindu religion want to
do something, instead of speaking about
foriegn aid, let them reform the religion. That
is the point. Otherwise, Meenakshipuram will
be repeated in every hamlet and village. That
is the problem. Our country being a secular
State, everybody has got the right to follow
any religion or any faith. It is not proper to
call them anti-national. The question of
anybody being anti-national does not arise at
all, because in a secular State they have every
right to follow any religion of their choice.
This has become a sensitive matter because
the press has magnified it. As the saying goes
'all roads lead to Rome', now all the roads lead
to  Meenakshipuram. AH people visit
Meenakshipuram and Meenakshipuram has
achieved some international significance.

Sir, 1 hope that {he points I have raised
would be considered by the Home Minister.
With these words 1 conclude my speech.
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Annoucemeait Re. arrest and release of Shri

Rameshwar Singh, Member, Rajya Sabha

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Before I call upon the next
speaker, I have to inform Members that I have
received the following message dated 15th
September, 1981, from the District
Magistrate/Senior Superintendent of Police,
Varnasi, regarding the arrest and release of
Shri Rameshwar Singh, Member, Rajya
Sabha,:

"Shri Rameshwar Singh, M.P. Rajya
Sabha, arrested u/s 151/107/ 116 Cr. P.C.
along with 94 other volunteers of Lok Dal
in connection with 'Jail Bharo' agitation on
14/9 AN. AH were later released on
assurance of agitators to maintain peace."
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to a matter of urgent 354
public importance
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THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): No, No.
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you want to make some snomission, you can
do so after the Calling Attention.

CALLING ATTENTIONTO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Reported 'Mass Conversion of
Harijans to Islam in Tamil Nadu and,,
other parts of the country and the
reaction of the Government of India
thereto— Contd.

SHRI GULAM MOHI-UD-DIN SHAWL:
Mr. Vice-Chairman, Sir, at the inception I
shall express my regret that precious time,
valuable time, of this hon. House is taken on
an issue which, to all intents and purposes, is
fit for consideration, or I should say, is worthy
of consideration at some Hindu Seminar and
not the Parliament of India because the
Parliament of India is governed by the
Constitution which says that there shall be
freedom of thought and religion. We failed to
understand that on the one hand you give us
fundamental right and on the other hand,
rather through underhand means, you want to
deny us that rights and create such a furore or
hullabaloo or even, I should say, such a nose
that a Calling Attention is presented before
this House and precious time is wasted for
nothing. 1 hope that, as things are, saner
elements from both sections of the House shall
see that as far as the mischief is concerned,
this is a concerted effort to import that
communal



